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LOK SABHA

Tuesday, September 4, 1973/Bhadrg 13,
1898 (Saka)

The Lok Sabha met @t Eleven of the
Clock

[Mr. Sreaxee in the Chair]
" RE. SHORT NOTICE QUESTIONS
SHRI JYOTIRMOY BOSU: I would

MR. SPEAKER: In the hon. Mem-
ber's absence, this was referred to yester-

day. Y ® GEW T am g @ ¥

ot wrx fagr® st oo
wRE, werwtew e & ot ¥
fovaviy 3 afcadn v wifire | Rawr ot
W T o @ T over wr wwAr )
wreY warer WY o qar 0 W PR
T &7 o § aY fec ww mé e
¥ W ¥ wowr fraw st &7 el @
W &g any ¥ fe ag e w3

- . e e -
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is a mutual admiration socety; a Com-
gress Member gives a short notice gues
tion and it is admitted straightway.
The questions tabled by others are not
being admitted. 1 want to bring this
to your motice. (/merruptions)

SHRI SHYAMNANDAN MISHRA-
[ agree with Shri Vajpayee that there should
be a change in the rule. The oaly thing
about a short notice question is whether
it should be asked at short notice. Other-
ise, about the admissibility, there may

no doubt; the question mnay be admis-
ﬁbu,mmemz

y thing that the hon.
Minister may say is

ot wg fowd : gsrwr wgRE, ¥
aeqr &1 A & ag K e §
f& a1t w7 Fow a7 A T
¥ qhndy st @t §, weeer W
i & ) o winas Havag  fem
¢ W qwnefir o SR fedwgel  wf-
wrC fear § e ol wive wfy  wem
TR A awfy uRe X ek § e
tw ag o frw om g ) g
g o ot g it W §) AT wm
mmﬂﬂ‘uﬁhﬁfv&w
m‘mmwwmfuhm
wC ¥ avcifer mlt oy by R o
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# ot wong ¥y WA few ¥ e g
whirwre T wrfee wic dfet oy o
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e & witw g wid Dfew Wew
s S wrfigg 1« (Rucem)

off gww W wwen : g qfarer
ot fir g s ¢ qiw gt sufierat
¥ W O 1 ww § v ag ot

&t Y wfq)

SHRI JYOTIRMOY BOSU: I rise on
a point of order under sub-rute (I) of
rule 54, which says that a qoestion re-
fating to a matter of public importance
may be asked with notice shorter than
ten days, if the Speaker is of opinion that
the question is of an urgent character....

SHRI SHYAMNANDAN MISHRA:
Of course, he can do it.

MR. SPEAKER: 1 can do that.

SHRI JYOTIRMOY BOSU: That is
what I am questioning. What is the ur-
gency in this question? It is a matter
which s six months old.

ofy wrzw fagrdy wronded : 7Y e
wgew, YW A & a1g W Wi A 9
¥ v wrT g wyr ¢ Fe g Hat wdew
qeT FIAT 9T AN & o A ady
E o & war we gwar § 7w B wfy-
w1 g wifge s #7 ager w1 WA
5e....

waw wiew : vy ¥ fifwg ufy-
L g

ofr wew fagrdy wreldy: fec W
st w vy avN )

SHRI SHYAMNANDAN MISHRA:

This he does if it is advantageous to him.

oftheﬂmeinmapnmo!mmlfc
and the press? Is it in order, is

conformity with the rules of
which you are to uphold, that things are
said in this House which being recorded
for posterity might be utilised against th~
fair name of this Parliament and our

they go on should not be conducted open-
ly and for that purpose you have to meet
the gentlemen concerned who are so often
propounding things which should never be
brought into the record? Is it not de-
sirable that you please mect them some-
where, in your Chamber or at your resi-
dence instead of bringing these things here
which is a slur on the face of this Parlia-
ment and the coumtry?

SHRI D. N. TIWARY:
suggestion.

It is a good

SHRI SHYAMNANDAN MISHRA:
What is be takinz objuction to? We have
not #aid anything objectionable.

SHR1 SAMAR GUHA: 7 want to draw
your attention to the fact that notice of
almost a similar short notice question was
given carlier but was rejected. Now by
a mutual arrangement this has been
brought in. [ want to know why.

MR. SPEAKER: You cannot do things
like that.
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samo Guestion which was rejected earlier
hos béen admaitted. What is the propriety
of it?

MR. SPEAKER: I am not going to al-
low & debate on this.

Yesterday evening the same question
urose and I put it to the House, The
Business Advisory Committee had already
decided not to take up any other sub-
ject. But this question came, the Minis-
ter accepted it and I put it to the House.
It is very rarely that thin happens, that
such short notice questions are accepted.
I thought [ should not come in the way.

SHRI SAMAR GUHA: Euarlier a simi-
lar question was rejected.

MR. SPEAKER: Shri Bosu was not pre
sent here yesterday. He has raised it
agam without going into the proceedings.

SHRI SHYAMNANDAN  MISHRA:
We are not objecting to it

MR. SPEAKER: He was absent, There-
fore, he bas raised 1t again,

SHRI JYOTIRMOY BOSU: There
should be a uniform standard.
MR. SPEAKER: One thing is very

clear, that the Minister has got the right
to accept it or not accept it. The other
alternative suggested is that I should be
given those powers. If you give me those
powers, if the rules provide for it, I can
exercise it. If you do nmot provide for it,
1 cannot.

SHRI SHYAMNANDAN  MISHRA:
Please Change the rules.

Oral Answers 6

SHRI S. M. BANERJEE: You decide
about call attention notices. Why cannot
you decide about shoit notice questions?

MR. SPEAKER: If you want me to do
it, I will put it along with ordinary ques-
nons. Along with the other questions,
this will also be there.

As for the remark that sometimes this
is manoeuvred, it does happen somectimes
in some Parliaments of other countries
that many Ministers do not get any torn
to answer any question or anmything con-
cerning ther portfolio. So, what they do
15 that they approsch the Member and
ask hum to put a question and the Mem-
ber asks a question and then the Minister
replies! In this way they come into the
picture at least once in a year. But that
15 not the case with Mr. Pant. He »
everyday in the picture. So, 1 do not
think this apphes to him—that it is arfang-
ed.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir, may I add one word?
1his particular Short MNotice Question has
a background. In the House itself Mr.
Nawal Kishore Sinha raised this one day
und many friends in the House said that
this 18 a matter about which the Govern-
ment should make a stalement in  the
House, Then the Chair was pleased to
direct that the Government shouki come
forward with a statement. Before that,
a Short Noticé Question comes to me and
I thought it was only proper and correct
und it was in keeping with the sentiments
expressed in the House that we should
accept the Short Notice Question.  So,
this has a certain history which I wanted
to place before the House.
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Now, Mr. Nawal Kishore Sinha may
put his Short Notice Question.

SHRI NAWAL KISHORE SINHA:
Will the Minister of Home Affuirs be
pleased to state—

SOME HON. MEMBERS: Why presi-
dent?

MR. SPEAKER: It is for the first time
that 5 Member has followed the right
procedure and you are asking him to sil
down, The normal procedure is that the
Short Notice Question is read in the
House.

AN HON. MEMBER: Never,
(interruption)

MR. SPEAKER: Let him follow the
procedure. He is an old Member com-
ing from a State Legislature where it is
always read.

ORAL ANSWER I QUESTION

(S=Hom1 Novick Quisiion)

NAGA AND MIZO HOSTILES WHO
SURRENDERED SINCE MARCH, 1973.

6. SHRI NAWAL KISHORE SINHA:
SHRI N. TOMBI SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of Naga and Mizo hos-
tiles who have surrendered since March,
1973; und

(b) the arms and ammunition which
were either captured or surrendered by
Nagas or other Hostiles since March,
1973 as also its make, type and the
names of manufacturing countries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). According to
information avaitable between March and
August, 1973, 1446 Naga and 43 Mizo
hostiles have surrendered, These include
1155 persons of the Naga underground
belonging 10 the self-styled ‘Revolutionary
Government of Nagaland’, who renounced
their underground activitics at an impres-
sive ceremony allended by about 7000
people held at Zohnebotp in Mokockchung
District of Nagaland om 16th  August,
1973,  They'will now take their due
place as law abiding citizens of India.

SEPTEMBER 4, 1978  Oral Answers 8

B44 urmed personvel and 31i others of
the so-called Revolulionary Government of
Nagaland' have come over-ground. They
surrendered 230 weapons and 12139 am-
munition of different types,

The weapons surrendered by the so-
called ‘Revolutiomary GCovernment of
Nagaland' include MMGs, Mortars, Roc-
ket Launchers, Rifies, LMGs, Steoguns
cic. The weapons and ammupition are
being further examined by Ordnance ex-
perts.

Amongst the prominent figures who
came overground were Scato Swu, the sclf-
styled Prime Minister and Zubeto Sema,
the seif-styled C.in-C of the so-called
‘Revolutionary Government of Nagaland'
In the course of the ceremony, Scato Swu
condemned the aclivities of the self-styl
ed underground 'Naga Federal Govern-
ment’ and therr dependence on  foreign
couniries. It iy expected that more fol-
lowers of the so-called 'Revolutionary Gov-
ernment of Nagaland' will renounce their
underground ways and surtender more
arms.

The Government of Nagaland have
drawn up suilable schemes for rehubih-
tation of those who have renounced the
underground.

SHR1I NAWAL KISHORE SINHA:
From the type of weapons that have been
surrendered or captured from the hostile
Nagas it appears that there are some for-
eign powers behind therr military organi-
saton. MMGs, mortars, rochet launchers,
vifles, etc. cannot be had from a normil
market; these have got to be from foreign
manufacturing firms; some persons in some
foreign countries are assisting them iu
these matters, According to Press reports
there are six elements which are combin-
ing to create the present situation in war-
like the Esstern region, Nagaland and
Mizohind. They are: a retired general of
the Burmese army Bo Lath Ba; the othet
is supposed to be Armrakan Independence
Army led by Mao Sang of Burma; these
are anti-Burma Government people. The
third sre the rencgades of ihe Pakistan
Army; the fourth are the volumioers of
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Lal Dunga, members of the freedom
fromi; fifth wre supposed to be the
members of the Cochin freedom Army
and the six is supposed to be the revolu-
tionary council of T. P. Banu, colleague
of A. Z. Phizo. These are the six ecle-
ments behinkd this activity in the castern
region. Besides, because of the elections
n Nagalund and Manipur those belong-
ing to the UDF led by the former Chief
Minister Angami and former Deputy Mi-
nister in the Government of India who
used to sit here, Shrn § C. Jamir, are
gssisting the hind of activities ..(Inrer-
ruptlons). It is generally believed that be-
cuuse of the achievements of the BSF in
the castern border, we heard about some
of this from the hon. Minister, a sense
of complacency has crept in the attitude
of the Government of Nagaland. 1 hope
that the same sense will pot prevail in
the Government of India. What specific
steps do Goveinment propose to take in
the near future (o see that these six ecle-
ments and the other clements which are
combining to thwart our efforts for peace
do not work against us!

SHRI K C. PANT: On the first ques-
tion. [ should like my hon friend to keep
the matter in perspective, when he talk
of some foreign manufacturers supplying
arms, ete. Only 280 weapons had been
surrendered by the so-called revolutionary
council of Nagaland and the total num-
ber of weapons surrendered in this pe-
riod was 397 They are of different
makes, including Chinese, diffcrent coun-
tries mot only Chinese, He namsd va-
rious elements, some against the Burma
Government, some against the lawfully
constituted Government in the North-
eastern region or the Government of In-
dia I think it would be too much to
say that there is any collaboration bet-
ween various elements; they are dispersed
and distributed. There may be occasions
on which they come close to cach other
and help each other but I do not want
to give the impression that there is any
co-otdinated action on the part of these
diverse eclements,

Then, he referred to the UDF, a party
in Nagaland which sits in the opposition.
He referred to Mr. T. N, Angami. He
@ not the president of the UDP. The!

BHADRA 13, 1808 (SAKA)
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President of the UDF is Mrs. Rano Shul-
za, although Mr. Angami is a member of
the UDF. Mr. Jamir is also a member of
the UDF. He 13 an M.LLA. The only
thing I can say is, the UDF professes
adherence to peaceful methods and we
have an eye on the total sitmation in Na-
galand. We hope that the UDF will
adhere to its peaceful approach and de-
mocratic appreach for the solution of the
problems in Nagaland.

There is no complacency in the Govern-
ment of Nagaland or the Government of
India. The very fact that one thousand
men who till now had not scen the wis-
dom of participating fully in the develop-
ment of Nagaland as law-abiding citizens
have now seen the wisdom of doing so
shows the situation there is improving.
This is a very welcome step. If you per-
mit me, Sir, | would like to read out
two small extracis from the address by
Shn Scato Swu on the occasion of dis-
solving the sclf-styled Revolutionary Gov-
crnment of Nagaland He said:

“We have assured the Prime Minister
that in order to ensure peace,
prospenty and good Government
of Nagaland, we shall take the
oath of loyalty to the Constitu-
tion of India s0 that we, like
others in Nagaland. can fully
participate in the affairs of the
nation and the State and enjoy
the nghts of the Nagas safe-
guarded in the Constitution.”

At another place, he said:

“Fmally, T would like to emphasisc
that any imposition on the com-
mon nan by some clements
should not continue under the
pretext of achieving something
which is impossible We un-
equivocally declare that we would
give our unflinching loyalty, co-
operation and support to the
State Government of Nagaland
and Government of India to put
an end to Lawlessness in the
State. This is the avowed wish
and desire of all peaceloving
people’ of Nagaland and anyone
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who would turn aguinst the po-
pular and collective will and wis-
dom of our people will have to
pay a heavy penalty.”

Apart from this, a very important de-
velopment is, the Government of Naga-
land has taken upon itself the task of
keeping law and order in Nagaland and
if T may say so, they are discharging that
responsibility with great firmness and suc-
cess. There are occasional clashes. This
perhaps cannot be avoided for various
reasons. But the firmness and determu-
nation and the will of the Government of
Nagaland should not be questioned in the
matter. That is all 1 would like to say.

SHRI NAWAIL KISHORE SINHA:
May I know whether the Chavhan Pass,
through which the Naga rebels who are
trained in China come, creats trouble on
the border and run away to Yunan Pro-
vince of China, has been closed?

SHRI K. C. PANT: It is not us though
anybody likes to go out of India, come
back and indulge in various unlawful acti-
vities. It is sometimes truc thtat crooxs
come and go back. But considering the
terrain and the diversionary tactics of
some underground rebels inside Nagaland,
they do come in trickles. But the security
forces are very alert and  sometimes
small groups have to wait for months,
according to our information, on the other
side of the border to get a chance to come
in. The exit and entry of very small
groups is very difficult to avoid. But
even in those cases we get information
and as the House knows, there have been
instances where immediately following re-
ceipt of information, persons who have be-
fonged to the small groups have also been
captured. Every information that has
come to us we have always placed before
the House,

SHRI KRISHNA CHANDRA HAL-
DER: Out of the 397 weapons which
have been captured, may I know how many
ar¢e made In USA and how many In
other coumtrica? How many of them are
of Indian make?

SHRI K. C. PANT: According to the
information with me, none of these wea.

=

ponts is mawwfactured din the LSA.
has not shown 80 in any case.
already said there are
which are manufactured in China
some other countries. It is for you
consider whether we need name them.
It is possible they have ‘acquired some of
the weapons which bave been left
from the last war in that srea. Do
need mention the names of other
tries? If you insist, I will give you
names. It is up to the House to decide
it.

F

53

2t

SHRI KRISHNA CHANDRA HAL-
DER: How many of them were Indian
made weapons?

SHRI K. C. PANT: 1 presume most
of these are Indian make. Where the
mukes are not given I presume they ure
of Indian maxe. The only word of cau-
tion I would utter is that these weapons
are still being examined and till the final
report comes nothing can be said positive-
ly. 1 would like to clarify that the mak-
ings ate not very clear in those weapons.

SHRI 8. M. BANERJEE: Muay I know
whether it is a fact that there is still re-
gular contact between Mr. Phizo, the
Naga rebel leader, who is still outside
our country in London, and the Naga re-
bels who have been trained in Iiast Pak-
istan when it was in existence, which has
now been stopped with the emergence of
Bangladesh? What steps have been taken
to sce that the regular contacts between
Mr. Phizo and the Naga rebels is comple-
tely broken and Mr. Phizo is hrought to
India for trial?

SHRI K. C. PANT: Mr. Phizo is in
the United Kingdom. According to our
information, he does have contacts with
some persons in Nagaland and he doey
give them advice from time to time.
While he is anxious that he is putting cons-
tant pressures on followers to step up
violent activities, over the years, the sito-
ation has improved so much that one can
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SHRI TARUN GOGOI: May I know
from the hon. Minister whether even after

SHRI K C. PANT: There bhas been
an increase of incidents mm Mizoram and
in Nagaland. But in respect of Mizoram
~—we have discussed a Iittle about Naga-
land—I would like to point out that the
nature of incidents has changed. Previ-
ously. on the pattern of nsurgency, there
were clashes between the security forces
and the Mizo underground But now,
they are resorting to individual cases of
terrorism. Some of them are directed
against their old comrades who havs since
surrendered and Iave scttled down in
Mizoram They are trying to  attack
them There have been a few cases. So,
there it a distinction between an old type
of cases and a new tyve of cases After
the emergences of Bangladesh, they have
lost a base Today, they are somewhat
scattered To make their presence felt,
they seem to be indulging in the acts
of terrorism We should see it in that
perspective

St gww WY woE™ - W wg-
o, AW N & O § 9% A e qut
wé & fir 37 R & e war & Y ghrar
T ¥ WX &, ar ogr & Avm Ser
ghaare 3 & | & oo g g f6 forer
/v A wwdw fegr & 57 & 7 few
wrr @ § o arge ThTT A wT wwy
g, o w1 Wy ®Y 7 Wt srAETd ¢
f feak W G § o 3 Y ¥
farage &, T ey fenhr § 7
W w7 YW ¥ IO § aamr
i g BT WYz wfe & v et
i Ot welt @ @ W oww
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AT 1 e T\ wT W I §
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SHRI PAOKAl HAOKIP: The Minister,
n his earlier reply has not clearly men-
twned how many, among those 1,000
surrendered, were civiians and how many
were underground Nagas. In view of the
increaving aversion to subversion aclwvities
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pomy to Nagaland. Under the 1960
agreement, if anything else is required to
be dome by the Government of India,
when peace is restored fully and when
the underground is liquidated or has sur-
rendered, 1 think that is the time when
thought can be given to those other mat-
ters. In the meantime, as 1 said, if any
citizen wants to make any suggestion
¢ither in respect of the governance of
Nagaland or any other matter, he is quite
weicome. But those who have taken to
arms and seek to destroy the peace in
Nagaland—we will not entertain them at
these discussions.

SHRI SAMAR GUHA: As it 15 known
to cverybody, Mr. Phizo and Mr. Lal
Denga were the leaders of Nagas and
Mizo rebels respectively and China and
Pakistan were the two countries giving
them arms and training T want to know
from the Government whether after the
interrogation of the people who have sur-
rendered the Government has come to
any conclusion regarding the attitude of
China and Pakistan towards the problems
of Nagas and the Mizo rebels and whe-
ther there is also any change in the at-
titude of Mr. Phizo and Mr Lal Denga
about their activities which so long they
have indulged in regard to the Nagas and
the Mizo rebels respectively.

SHRI K. C. PANT: The House hnows
that both the underground Nagas and the
Mizos, particularly, the Mizos had a base
in the crstwhile East Pakistan, that s,
Bangla Desh now and also groups have
been going to China for petting training
and arms. So, it 18 obvious that Pakistan
and China have had links with these
underground elements.

! am mot aware of any change in the
attitude of Mr. Phizo or Mr Lal Denga..
(Interruptions) But, obviously, the capa-
city of Pakistan to create trouble now there
is greatly rednced. ..(latorcruptons)y In
spite of that, my friend would readily
appreciaie that with the emergence  of
Bangla Desh, their capacity is very ruch
reduced.

Mation
1145 brs.

RE: ADJOURNMENT MO1(JNS

MR. SPEAKER: Shri 1. K Gural to
make a statement. .

SHRI SAMAR GUHA (Contai):
about the adjournment motion?

What

MR. SPEAKER:
uof the Business
and the House.
any motion.

It is for the decision
Advisory Committee
I have not entertrined

SHRI H. N. MUKERJEE (Calcutta—
North-Bast): The House has got the right,
How does the Business Adwvisory Commit-
tec come inlo the picture so far as the
admssibility or otherwise of an adjourn-
ment motion is concerned?

PROF MADHU DANDAVATE (Ra-
japur). I want to mention a rule regard-
ing Adjournment Motion.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What can the Business Advi-
sory Committee say in cases like this
where the Central Government has re-
duced the wheat quota of UP from 45,000
tonnes to 20.000 tonnes?

MR. SPEAKER: I request all of you
to sit down. When this matter came up
it was agreed that these extra three days
will be taken up on specific matters. You
could very well have provided that we
could take up many things. You decided
that no routine motions and no questions
will be taken up. If you wantai that
many things may come in, you could have
said it

wit fere Wtaey (may) - wre Wy
" w1 fagre w2 ge 1 3N ¥ we fagre
%1 wrer faeer wfgd wr fage &
} TS EETEIC AT guT § (ewaww)

SHRI H. N. MUKERJEE: We are con-
cerned with the dignity of the House and
you have got the authority as you repreo-
sent the House,
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MR. SPEAKER: Mr. Mukerjes, I don't
come into the picture, In regard to these
Motions, Members say, it is a matter o
urgent public importance, a matter of
recent occurrence, ete, Now, the first
one is from Mr. Samar Guha and the
second one from Mr. Dandavate. It says,
fallure of the Government regardiog take-
over. They are in the form of censure
motions. Shri Vajpayee's js the third one
and the fourth ome s from Shri Jyotirmoy
Bosu. Even if otherwise taken on merils,
they dont come in as Adjournment
Motions.

SHRI H, N. MUKERIEE: You are
within your right to allow an adjournment
motion, That is a different matter. But
you began by saying that on account of
some, miserable, decision wrived at by
the Business Advisory Committee we are
precluded from discussing it here, What
I want to submit is that the property of
the House, the conventions and the dignity
of the House are to be ohserved and to be
upheld by the Chair.

MR. SPEAKER: How to uphold it?

SHRI H. N. MUKERJEE: Why should
the Speaker make a statement i ic-
gard to what amounts to depriving the
House of a certain right which is inherent
in itself by reference to what is supposed
to have transpired in a Committee of the
flouse which operates there and which
was not reported to the House for confir-
mation?

MR. SPEAKER: Mr. Mulherjee, this
decision was brought before the House, A
sote was taken on it and the House unani-
wwsly adopted it, There was not a single
dissentient vote. This is the decision of
the Business Advisory Committee and I
really wonder at  your inpocence, Mr.
Vajpayee You were a party to it.

off oo fagr®t wiwddt Wi fY
vdifatz Tt wv Twar & o= B
T EVA ATHT & | WA W Y ey 3
i | xm W dR oA g Ay
o ¥ar gp wg fF wrew ¥ dwwr
forar & (w skt sy oft sl ;

T @A ; g S fiear
§ & graw o oW dad W W
aver R

MR, SPEAKER: You should have anti-
cipated it in the Business Advisory Com-
mittee, For these three days, this iy the
normal schedule of the programme of
the House. Later on, they were just added
for discumion on specific matters, Hke
planning etc. You also mads some sug-
gestions. I am not going to argee any
more with you. 1 have explained to you
the position,

SHRI INDRAJIT GUPTA (Alipore):
As a Member of the Business Advisory
Committee, if my memory does not fail
me, | wish to point out that the understand-
ing was that during the last three days,
there should be no motion under Rule 193
or 184 or no question hour. In spite of
that, you allowed a Short Notice Question

MR. SPEAKER:
House.

Tt was put to the

st wg fre@ . wfawam serm,
Tz #7 geEfA 1w o s
T gETA ¥ g, o o
amy g va4n F wr§ g A
gut &1 frofg gar @ sav wedw &
[T {, gV § a1t R W gAY AT
Foare ¥

SHRI INDRAJIT GUPTA: Anywsy,
there was no Calling Attention Notice.
Whether all Membhers will agreg with me
or not, that was what we have decided in
order to enable us to have a full-dress
debate on plaoning. But you cannot rule
out the pomibility of an adjournment
motion.

MR. SPEAKER: You can see the pro-
ceedings.

SHRI MADHU LIMAYE: Thess arc
priority motion,
no-confidence motion and privilege motion.
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PROF. MADHU DANDAVATE: Sir,
regarding the procedure I want to bring
to your motico the following. According
to Rule 60 of the Rules of Procedure and
Conduct of Business in Lok Sabha it has
been stated as follows:—

“Provided that whete the Speaker has
refused his conseat under ruls 56 or is
of opinion that the matter proposed to
be discussed is not in order, he may, if
he thinks it necessary, read the notice of
motion and state the reasons for re-
fusing consent or holding the motion as
being not in order.”

How can the adjournment motion not be
adnutted? You should give the reason for
not admitting it. What are the reasons for
i#t?7 Let me make a submission. The Par-
liament semsion will be over tomorrow.
Some of us were very much worried that
there are certain important and urgent
problems which we want to raise

The situation to-day is that in the entire
West Coast there 15 no railway. At the
same Ume the steamer sérvice is  also
suspended.  After the rainy scason, from
ist of September, the Konkan Steamer
Service should have heen started That
15 an obligation. They have not done that.
The Chowgule Steamer Company has
not dooe it. This is creating a grave
hardship to the passengers We should not
be debarred from raising this in Parlia-
ment, They go on jncreasing the fares
even How to prevent them from domg
f#t? This is a fatlure, I say, How can
you say that this failure is not a subject
matter for an adjournment motion?

MR. SPEAKER He is not adding any-
thing to my knowledge. This motion is a
censure motion. It is not an adjournment
motion. It always takes into consideration
matters of urgent public importance of re-
cent occurrence. He says that it is failure
of the Government. Then, why should he
not table it as a cemsure motion”

oft wg forsd : Wiy e A W
W & | W 26 WY W Poerd i
W AR T wEwAEr 9T § g

g

Motion
MR. SPEAKER. He is always trying

to argue with the Chair. I am not acCept-
ing it.

PROF. MADHU DANDAVATE: Yes
terday, you directed the Food Minister
1w make a statement (Inrerruprionsy

MR, SPEAKER' So many
are speaking togsther, 1 am not taking
notice of any Member. So many of them
are speaking. Let them rest assured that
I am not going to take noticc of anyone.
They are speuking stmultaneously

Members

I am not allowing any hon
Let them please st down Unless they
sit down, I am not going to make amy
vbservations from my side.

Member.

I have not allowed any Member, Un-
less they mt down, | am not going lo get
up.

I have not called Shri B. V, Naik Let
him sit down Not a word that he says
will go on record

Now, so far as the first motion 15 com-
cerned, though it is not admissible, I shall
ish the Minister 10 make a statement

So far as Prof
concerned, though

Dandavale’s molion is
it is not admissible, I

shall ask the hwn Munister to make a
stitement.
So fay av Shri Vajpayee's motion is

concerned, it 18 not admissible, but I shall
ash the hon Minister to make a state-
ment

So fur ay Shri Jyotumoy Bosu's
motion 18 concerned, Government have
already made a statement.

SHRI IYOTIRMOY BOSU (Dia-
mond Harbour): This morning, it is a
different news altogether.

MR. SPEAKER: The hon Ministers
concerned willl make the statement on
all these matters.



23  Adjournmens Motion SEPTEMBER 4 1073 Adjournment Motiom 24

{Mr. Speaker}

A fog og geew W & fr &
TR T WIS | Wy A et e
¥ wafeg & wrow ¥ dar w@ar g
% Pt At o et oo fewrd
qT gt ST

12.00 hre

SHRI SAMAR GUHA (Contai):
point of order,

On n

SHRI S. M. BANERJEE (Kanpur): On
a point of order on the business of the
House.

MR, SPEAKER: Which business?

SHRI 5. M. BANERJEE: What we e
discussing now.

MR. SPEAKER: What are we discuss-
ing now? 1 have already given my
tuling. There is no business before the
House just now.

SHRI §. M. BANERJFE: I am on the
adjournment motion given to you.

MR. SPEAKER:
ruling.

SHRI S. M. BANERIEE: You have
while pronouncing ' judgment said that
because Shri Vajpayee's motion re-
ferred to non-supply of the quota of
wheat to UP and because there is refer-
ence to failure of Government, you are
wreating it as a censure motion and not
as an adjournment motion. You are
iaymg down something new. In the
history of this Parliament, adjournment
motions admitted up to now have always
been based on failure of the Govern-
meant.

MR. SPEAKER: It should be in the
shape of an adjournment motion.

SHRI S. M. BANERJEE: TIf I cannot
prove that adjournment motion did not
include failure on the part of Govern-
ment, T will resign my seat in Parliament.

SHRI DINEN BHATTACHARYYA:
{Serampore): Do not resign; then they
will hold n bye-clection.

{ have given my

SHRI 5. M, BANERIEE: You say that
becanse it is 4o discuss the failure of the
Government, it is not an sdjournment
motion, (Interrupiions)

SHRI S, M. BANERJEE: Kindly hear
me. You in your wisdom have sald that
bocause Shri Vapayec's motion-is about
the mon-supply of the quota of wheat
to UF and there failure of the Govern-
ment is mentioned, it is a censure motion
and not an adjournment motion. This
is a dangerous thing.

MR. SPEAKER: Which one are you
referring to? Shri Vajpayce did not say
it,

SHRI S. M. BANERJEE: There are
two. ‘Failure of the Government’ is the
proper term to use for an adjournment
motion. Your ruling will be quoted in
Ffuture.

MR. SPEAKER: There ure certain ways
of putling, in an adjownment motion, a
censure motion, & no-confidence motion
and 30 on. An adjournment motion
always starts  with this expression. To
discuss a matter of urgent public import-
ance of recent occurrence etc. and then
you add ‘for its failure to do this and
that’. May I expect that you will hindly
do this in future? After all, it should be
in the shape of an adjournment motion.
By mercly shouting, you cannot get hold
of me.

SHRI SAMAR GUHA: Sir, | was try-
ing to draw your uttention on a point of
order.

MR. SPEAKER: Yes.

SHRI SAMAR GUHA: Sir, the point
is this. That motion stands in my name.
You said that because I have started it
with the word ‘failure, thercfors, it is
tantamount to a censure motion. I want
to know from you whether it is not a fact
that an Adjournment Motion is alio &
censure motion. (Iaterruptions) But the
difference  between an  Adjournment
Motion and s censure motion Is this, If
an Adjournment Motion is carried the
Government is not obliged ta resign, (In-
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Privilege
terruptions) Nov necessarily, But if a no-
confidense motion is passed, then the
Government is bound to resign. But you
said that I started the motion with the
word “failure”. I do not know what is
the difference when the word ‘failuie’
occurs at the beginning and when the
word ‘failure’ occurs at the emd I
think it does not make any difference. It
was also a censure motioa, but because of
that, you did not allow it. This distinc-
tion, I submit, cannot be valid and if you
proceed on that basis, I submit that it will
be a bad precedent.

MR. SPEAKER: I do not think you
huve added to my knowledge. T do not
deny it, that an Adjournment Motion
also a censure motion But it should be
in the proper shape. and then the matter
19 discussed and then the Minister gives a
reply.

SHRI S, M. BANERIJIEE. The rules
speak only of Adjournment Motion or
no-confidence motion: not of any censure
motion.

MR. SPEAKER: Then I will not accept
any censure motion. If it ® a censure
motion you nust start it as an Adjourn-
ment Motion

—

1207 bss.
RE. QUESTION OF PRIVILEGE

NON-CIRCULATION OF ANSWERS 10 TWO
QuesTioNs ro Fress CORRFSFONDENIS

MR. SPEAKER: Mr. Madhu Limaye,
I had sent your privilege motion to the
Minister and he wants to make a
statement.

Ut vy fewd (wher) @ welt me
TEX WG WA WA ; WY W WG
it g wEe s ffaw
AR fT 3% & v gfad | 9w Fae
w7 uear Freig fifae | @ & AR
o I ot g

ey W : W1 WY A 39 A
qq ¥ ¢ T & ofr ?

BHADRA 13, 1895 (SAKA)

Question of 26
Privilege

ot %q foe@ 7 & arz agg A
werra &1 o€ 3 ) Ay I wEr 9 ?
uw ot feafe 2, us sm w1 weA &
ama @ Af ) Wi wgen e
£ | WE W um W A1 ol A B, W@
£iforo |

ot Apia A g (WAL
egE WEIEY, Tg oAl 9T Ay g

ot wg fesd w7 fafadg Svm
oy 97 ger g7

SHRI BHAGWAT JHA AZAD: Do
they want to scuitle the whole Plan
discussion, for which we have extended
this sesmon? Why should they do it
Like that? What 15 this? We wam the
Plan dncussion; not all these things all
these hours

MR. SPEAKER. Mr. Asald, he =ent it
to me in the shape of a privilege motion,
but I did not consent to it [ semt 1t
for the Minister's reply And even now
what he wants to say will not be treated
as a matter of privilege, but he will say
something and the Minister wil reply to
that, and thenm, after that, I will consider
what shape it takes.

T AgEE 43 W | W JwA
s iR mag @
F9 ¥ dra ¥ e frgrg & o g
TE AT, A TN g T §, S g e
¥ frgrd ¥ Y fa oir ww o §

Then we will be on parole for about
two months, not holiday, but parole.

ot wg foad worw P, @
fogm 97 .

SHRI VASANT SATHE (A\lola):
On a point of order, in regard to this
privilege question,

"
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MR. SPEAKER: There is no question
of privilege. Do not interrupt now
Please sit down. He is going to say
something and the Minister is going to
reply.

SHRI VASANT SATHE: My point
of order is under rule 225.

MR. SPEAKER: But on what maticr?

SHRI VASANT  SATHE: When
Mr. Limaye began he said that he want-
ed to muke a statement to take your
consent regarding the matter of privilege.

SHRI MADHU LIMAYE:
say that at all.

I did not

MR. SPEAKER: 1 have not given my
consent.

SHRI VASANT SATHIF  The point
I am trying....
MR. SPEAKER: Why arc you fore-

ing yourself like this?

sft wg fuad - geaer wgeg, Uz

T A e ogar s 37 | (W9
L 11 § I
SHRI VASANT  SATHE:  Thaw »

precisely what 1 9m lrying to bung to
your notice under rule 222.

MR. SPEAKER: Rule 222 do¢s not
apply; T am not treating it like that.

SHRI VASANT SATHE: Under
which rule are vou allowing him to
speak? Let us understand it.

MR. SPEAKER: He wants to put a
question to the Minister about g cer-
tain matter and the Minister will reply
to it.

SHRI
what rule?

VASANT SATHE. Under

oft ww fowd: womwt wetem,
1 BT WA { WY WY A wepaha A ?
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m
e ¥ wopwfe g &t & sy s
Ot gz ams?, . (vwww)

oy W wgEy § ﬁ\ﬁmﬂr
¥ ar & it A wwar )

SHRI BHAGWAT JHA .AZAD: You
have said that you want um to put a
question to the Minister and a reply
would come from the Minister, Unser-
what rule? Why should he be allowed
to put that question now? fgg ww

® war W9 ug vy WE?
fafadw & ar¥ % w1 %1 whoere § 0
e wm ¥ =g war fufadow e
Y UM A oA £ WS § i wdr
frart & sz 22 a7 §m fw® I3
P af o feT v Wy az sy
TE AT EET ZA A7

Nt 5q fand - woaw wfrm, Adew
fama & a g8 § 957 Y gl w7
A9 32AT & a1 A4 XN &7 fAvig W
wEE ®7 AT HAF) AT G AL FQ
o oo@ uri v Ffagy wa g e gt
T W A9 Fi oA w1 o707 33A0
gaafrr g+ oy fqaw g a9 F 97
Crrarg QA & 1 K AT w1 fqofw
78 & T 2 fa Ay, WA wew w0
FAGIT ¥ G477 A€ 54T § Ay WE
agr ISTAT oTAv |

ot wdw w5 : WET APz €X'
oft wg fomy : 225 § a7 |

SHRI VASANT SATHE: Have you
given your consent under Rule 222 ?

MR. SPEAKER: If any privilege
motion comes, without giving any con-
sent, the Speaker has got the right to
listen to the member, then listen 1o the
minister and after that decide. 1 Thave
not given my consent to him. 1 am

just listening to him,
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oft ng fadr : Gsag WEET, w5
w ag awfey wfesc § s a®
aaet ® fag ace@t A g7 Fg D
wdfr arfeariaY ] wigwiTg |

SHRI BHAGWAT JHA AZAD. 1
agree, you have a nght to  hesr um
But on this pomnt you have heard the
member twice alicady. Let the 1epiy
come. But if you want to hear him
every day, you can do so. We have no
objection.

MR. SPEAKER' If you see the vooks
on this, you will find that the Speaker
has the inheient right to hear an hon
member if he has some doubt, then ash
the minuster to say what hc wants to say
and then decide 1 am very clear about
. He s vague and T am going to hear
him for a short time, then hear the
mimster and then give my 1uling T haw
not given my consent,

SHRI VASANT SATHF:
the rule, unfortunately
me first?

MR. SPEAKIR I am sony, if thi
goes on like this, then I wannot avk the
opposiion membeis also not.to do it It
19 very difficult [ am not prepared for
that.

SHRI VASANI SATHF
challenging your ruling

MR. SPEAKER 1f [ am in doubt, it
I am not very clear on any point, instead
of straightway giving my comsent v it
J can give iwo minutes to the member
to explain what 13 the position so that 1
can satisfy myself, then I can ask the
Minister to say whatever he has to sav
and then give my de.ision.  We should
see that this House dooy nat go puteh
By the rigidity of those things. After ail,
this is democracy and we have to pio
ceed,

That 15 not
Will you hear

I am not

ot wg famd oW wERE, W
T g w38 A & fraw wg & qoe
W ATAT E . (WEmw). 8 wiEe
A & A9, ¥YT WUAT qF DT 9§
T g E L.

BHADRA 13, 1885 (SAKA)

Question of 30
Privilege

SHRI AMRIT NAHATA (Bamer):
Sir, I rise on a point of order You were
kind emough to say that you have to
seek some clarification.

MR. SPEAKER:- Mr. Madhu Limaye,
I am told by the Secretary that you have
already read it in the House or made
observations concernmng it.

SHR1 MADHU LIMAYE That was
1 diffeient propositon on a8 pomt of
wder The Speaker allowed me to raise
a4 point of order, not of puvilege

MR SPEAKER But you have read
this notice

w) wy fasa A% g F1 S A
fag 2=t 225 # 27 + W@ HY
TA1 FT 92 AFA § | AT AT °0T 42T, A0
A& ar 7w g A Afew
faar &7 34 7 wg7 ¥ wigwcer v
T IEATE 1 29 T FRT a7 FfAusy
T R AT AT & 1 ATT ALK WIA
sfaF<r 1 T I T@AT £, AT
TR TO A TEN 0 Alew 4F 9
dfzn fear g—adr s 57 g7
39 F 17 9A ARRY ¥ AFE ¥},
{7 wra &1 Y Frdtg 7= g1, Frfay o
MR SPEAKER. Please do not tiy to
creatc  complicattons, If you want to
read the notwe, T have been told that

vou have alriady read the notie n
this House.

SHRI MADHU LIMAYE. No. that
was a letter to the Deputy-Speaker on a
point of order

7g Atfew & & 1 A% o= wre
wrE a7 o ey 4@, 77 97 F G |
arqTu et Jifew A & a7 fear €

SHRI AMRIT NAHATA: Sir, 1 rise
on & point of order. You were Lind
enough just now to say that if you have
some doubts for clarification, you could
allow an hon Alember to speak. What
he is reading is the notice he has already
sent to you and you have read . Now
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(Shi Amrit Nabata)

after readiog it, if you have some doubts
on which yon want any clanfication
from Shri Madhu Limaye, he can give
clarification on those doubts.

ot v fmd - dar w9 wRw 27
do v & fay &a g, Afem @
frafee ®1fed | aro o #T §F 7R
& far T g
MR. SPEAKER" I am told this matter
was already brought up by Shri Madhu
Limaye in the House, Shii Madhu
Limaye says that he read 1t on a point
of order. Whether 1t was a pomt of

order or not, the matter 13 already before
the House.
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MR. SPEAKER: I am told....

ot wu_ fond : v ¥ 2w w1 ¥
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Question of 32
Privilege

MR. SPEAKER: 1 expremly asked
you in the very begloning, “Did you lay
it in the House? You said, “No"
Aguin, T asked you, "Did you mention
it in the House? You said, *No".
Then, I insisted that you should speak.
Now, this paper is before me. I find
you have already mentioned it in the
House.

ot wy fomd : wwow  wEEw,
5 qrd aay v A Ty & o
w1 ag oo fewr &, X A aw fay
&1 oo R ao g w1 e dfat
—rE-fifTAT w1 & g 1 Sw
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MR SPFAKFR. This 1s on the Ist of
Scptember My observations ure-

“] want to tell Mr Limaye that 1
am keeptng hus privilege motion There
i one no-Confidence motion also, 1
will take it up later on™

Mr. Limaye males a statement after
my observation It 15 not the Deputy-
speaker who was sitting; 1 was siting
at that ime  [hen, you have muade &
fong speech here.

ot wy fomd wow wEag,
#* 2 fagerr & qu %1 uiv ¥

weaw AT . Y ¥ arsdeET

& a7 Wy A w37 5 9w A faaw v
fHforr oix 39 & arr—

After that, you have stated your entire



83 Question of
Privillege
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MR. SPEAKER: 1 asked you m the
very beginming whether you had already
mentioned 1t i the House and you said,
“No” Byt 1 find you have already men-
tioned it in the House So, what I shall
do 18 to ask the DMimster to make a
statement

st wy femd womg wRREW
g # ara gfes— gar ® T W
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MR, SPEAKER The Mimster will
make a statement now

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMAILION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): Mr. Speaker, Sir, with
reference to Unstarred Question  Nos
5121 and 5231 dated 31et August, 1973,
the cyclostyled copies of the answers to
fhe above Questions were made avafl-
able at the PIB. Desk of the Press
Room in Parliament House for the use

BHADRA 18, 1808 (SARKA)

Question of 34
Prvtlege

of the accredited Press Correspondents
and reporters around 12 10 pm. as soon
as they were reccived from the Ministry
of Finance.

The answers to alf the other Questions
of the day were received carher and
were made available av usual when the
Question Hour was over The answers
to Questton Nos 5121 and 5231 of 3lst
August, 1973 were made avalable as
soon as they were received There was
no delay on PIB’s pary, n mahling
them available ro the Press

1t 13 not correct to say thal the answers
were not supplied to the Prese Room
In fact, the News Apencies carried the
amswers in the services and many DewWS-
papers have also published the answers

Amswers to Parhament Questions are
supplied to the Parliament Library
direct by the Lok Sabha/Rapa  Sabha
Secretariat, and not by the PIB

To summarise, amswers to Questions
No 5121 and 5231 were, in fact, made
available to the Press in due time and
there was no question of any attempt
at suppression of any proceedings of
Parhament by the Press Information
Bureau
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3 Question of
Privilege

MINISTRY OF INFORMATION AND

by us at 12.10. That is why there was

some delay in giving it 10 the Pres:. That
is the main thing.
Wi ay fen@ & § wanre

fiwar, ser fear aa swifer far,
g A¥ E

SHRI 1. K. GUJRAL: No, no. That
is wrong. At 12.10 it was placed in
the Press Room and they were taken ...
(Interruptions)

BHADRA 13, 1883 (TAKA)

Question of 38
Primlege

SHRI I. K. GUIRAL: My statement
be taken in comparison with anmy
mmmldebymybody outside. The
mlhpdm that we placed these replies
in the Press Room at 12.17 because they
were roceived late. . .. (Interruptions) 1
have got all the papers here as to how
many papers published this news om the
basis of the information given to them.
not have published them if the
information was not given

%

oft wy fomd . & 7 37 w7 o
drar o1, Wi A7, %fez 7 AAfadr
& 7 agr g9 q waATT TITAT

SHRI I. K. GUIRAL: If my bon.
fricnd wants to go and publicise him-
self, he is welz)me to do so and I have
no objection, . .. (Interruptions) That is
one thing. Wehave also purﬁoruad
our duty. Also it was given to
PTL

Secondly, your observations are al-
ways respected What we normally do

ot wy femd @ WY gEamR
RPN ¥, TAR AL N §3 L G Af
T
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SHRI SEZHIYAN (Kumbak.o::m):
The s this, He says that re-
plies m received at 12.10  According
to the Rwles of Procedure, the amswers
tp questions which have not been takenm
up for reply here and the amswers 1t
the unstarred questions, should be placed
on the Table of the House at 12 O'clock,
Foom thc Minister's statement, it seems
that the reples were recened after 12
O'clock or at 1210 That means that
they could not hive heen mwven for pub-
heatton I want to hnow how a reply
received after the ume could be lad on
the Table of the House and how can it
be released to the Press?

MR SPEARFR We hav* nad cnough
discussion  We do 1t every day, throngh-
out the session, even though there was
enough ttme earher  This extension
was mainly meant for dwcussion on the
Plan Yet, these matters arc brought up
even now Please don’t do it Tet us
pass on to the business of the House
1 request hon Members not to tike up
the tme of the House tomorrow hke
this Pure Plan nothing else

Now, Papers to he laid on the Table

12.41 hre.

PAPERS LAID ON THF TABLE

CrNTRAL Excist (9TH  AMDT ) Ruies,

NoTiFiIcaTIONS UNDFR A P Excie Act,

1968 aNp InpDAN Siamps AcT, 1899
AND A STATEMENT

THF MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI1 K R

GANESH) I bee to lay om fhe
Table:—
(1) A copy of the Central Excise

{Ninth Amendment) Rules
1973 (Himdi and Enghsh ver-
sions)  poblished in Notfica-
tion No GBSR. 398 (E) in
Gazette of India dated the 25th
August, 1973, umder seclion 38
of the Centrsl Excises and salt
Act, 1944 [Placed in Library
See No. IT-5604/73.]

SEPTEMBER 4, 1073

Papers laid  4p

Q@) A of Notifcation No.
2391.-T2/70-34, Revesup (T)
pubhshed in  Andhra Pradedh

Gazptie dated the 17th Jly,
1973, malgng certain

ments to the Andhra

Arrack  Magufaciory Rules,
1971, under sub-secton (4) of
section 72 of the Andhra Pra-
desh Excise Act. 1968, read
with chause (c) (i) of the
Proclamation  dated the 18
January, 1973 ssued by the
President in relatton to the
State of Aadhra Pradesh
[Ploced m Library Set No
LT-5605/7% 1

(3) () A copy of Nonuficauon No
Q311274 1, published 0
Andhra Pradesh Garelte dated
the 27h July, 1973 making
certain amendments to the niles
for the supply and distribotion
of Stamps 4s 1n force i the
Statc of Andhra Pradesh unde:
sub-section (2) of section 79 A
of the Indian Stamp Act, IR99
read with clause (e) (m) of
the Proclamation dated the 18th
Januaty, 1973 1ssuei by the
President 1n relation to the State
of Andhra Pradesh

(i) A statement (Hind: ind Eng-
hsh versions) showing reasons

for delar 1n lay:rp th~ above
Notifi.ation
LPlaced in fthrery  Sce No 1 T-5606)

73]

MEMORANDUM OF IHE ACTION TAKEN ON
THRE REPORT OF CoMmission oF INot my
RE Am INDIA STOWWWAY INCIDENT

THE MINISTER OF STATE IN THF
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJNI
MAHISHI) T beg to lay on the Table
8 copy of Memorandum (Findi and
English versfons) of the action taken
on the report of the Commission of To-
quiry in respect of the Air Indis stow-
away incident of March 3, 1973, [Ploced
in Library See No. LT-5607/73.]
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NomFicATION unosr A, P. Gram Pan.
CHAYATS ACT, 1964 AND A STATEMENT

THE MINISTER OF STATE IN THE
MINISTRY aF AGRICULTURE
(PROF. SHER SYNGH): T beg to lay
on thy Table:—

(1) A copy cach of the following
Notification under  subwsection
(5) of osection 217 of the
Andbra Pradesh Gram Pan-
chayats Act, 1964 read with
ctause () (i) of the Procla-
mation dated the 18th January,
1973 issued by the President io
velation to the State of Andhra
"radesh:—

(i) G.O.Ms. No. 100 published in
Andhra  Pradesh  Gazette,
dated the 26th July, 1973,
containing the rules relating to
establishment, maintepance of
Cattle Povnds by Gram Pan-

Panchayats, together  with
an explanatory note.
(ii) G.OMs. No. 174 published

in Andhra Pradesh Gazette,
dated the 9%th August, 1973,
containing rules relating to
the comstitution, powers and
procedure of Joim Com-
mittee  for management of
Public/Government Ferries
Gram Panchayats and Pancha-
ys! Samitis, together with an
explanatory note.

(2) Two statements (Hindi and
English versions) cxplaimng
the reasons for mot laying the
Hiodi versions of the above
Notifcati

[Placed in Librar.. See No. LT-
3608/73.]

REVEEW AND ANNUAL REPORT ur Tan-
Nmy AND FooTwmax  CORPORATION OF
I Lo, Kéwror For 1971-72

Papers id 4

papers (Hindi and Eoglish versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government on
the working of the Tannery md
Footwear Corporation of India
[Placed in Librury. 5ee No. LT-
1971-72.

(2) Aonual Report of the Tannery
and Footweur Corporation of
India Limited, Kaopur, for the
yoar 197172, along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
5609/73 1

INDIAN  MustuM RECRUrTMENT (2D
AMDT.) RULES AND VICTORIA MEMORIAL
Harr (Generar Provioenr Funp)
AMDT RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): On behalf of Shri
D.P. Yadav, 1 beg to lay on the
Table-—

(1) A copy of the Indian Museum
Recrument (Second Amend-
ment) Rules, 1973 (Hindi and
English versions) published in
Notificaion No. GSR. 898 in
Gazette of India, dated the 18th
August, 1973, under sub-section
(3) of section 15A of the In~
dian Museum Act, 1910, [Plgec-
ed in  Library, See No. LT-
3610/73 1

(2) A copy of the Victoria Memo-
rial Hall (General Provident
Fund) Amendment Rules, 1973
(Hindi and  English versions)
published i  Notification No.
G.S.R. 897 in Gazette of India,
dated the 18th August, 1973,
issued under section S of the
Victoria Memorial Act. 1903

[Pleced in Librarv. See No. LT-
5611/73.]

——
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12,413 brs.

COMMITTERE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

MINUTES

SHRI S. C. SAMANTA  (Tamiluk):
1 beg to lay on the 'rable"Minum of the
Eleventh sitting of the Committee on
Absence of Members from the Sittings
of the House held during the current
session, =

12,42 brs.
PUBLIC ACCOUNTS COMMITTEE

NINETY-51XTH REPORT

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 beg to present the Ninety-
sixth Report  of the Public Accounts
Committee on Excesses over Voted
Grants and Charged Appropriations as
disclosed in the Appropriation Accounts
(Civil), (Posts und Telegraphs). (Rail-
ways) and (Defeace Services) for 1971-
72 and action taken by Government on
the recommendauons contained n their
Forty-ninth Report,

T2.43 T,

COMMITTEE OF PRIVILEGES

FrirT REPORT

DR. HENRY AUSTIN (Emakulam):
1 heg to present the Fifth Report of the
Commitiee of Privileges.

(Interruptions )

MR. SPEAKER: Mr. Dimen Bhatta-
cha* ya, T am mot allowing you. Nothing
sill go on record.
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(Nationalisation) Amdt. Biil

12.44 b

COKING AND NON-COKING COAL
MINES (NATIONALISATION)
AMENDMENT '.B_II.L

Clauses 2 and 3—(Amendment of sec=
nion 4 of Act 36 of 1972 & Amendment
of section 5) -

MR. SPEAKER: We now take up
Clause-by-clause  consideration of the
Coking and Non-coking Coal Mines (Na-
tionalisation) Amendment Bill.

We take up Clauses 2 and 3. There
are no amendments to Clauses 2 and 3.

May T tell you that it wav infroduced
yesterday and the consideration motion
was passed yesterday? Now, we are 00
clauses.

st owreare weel (97A7)
fafram i

weqw wRew . "7 TA AW A
feft & % 9

Why dom't you send in advance” 1
must receive the names in advance You
cannot send it during the discussion.
How can 1 know it?

St TeTRATT WOy meder A,

&% w9 & T% TAT ¥ WIAT ATH )

MR. SPFAKER: You dely everything
You do not send the names in advance
but you get up during discussion, Amy-
way, | shall put the clauses to the vote.
You can speak on clauses,

SHRI SOMNATH CHATTERIBE
{Bordwan): 1 gave my name yesterday,
But, T was never called.

MR. SPEAKER: You will kindly sit
down. Let me be sure. Where is the
list? 1 am trying to look into it. Let
me sec as to who are the members who
have givem their names. This list bas

jost now come o e in time, Shr
Chatterjoe.
SHRI SOMNATH CHATTERIBE:

Mr. Speaker, Sir, so far as thix Bill is con-
cerned, we welcome it. It is o step for-
ward, but still, I say this iy a  half-
hearted mesture.
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MR. SPEAKER: Mr. Chatterjee, wait
a minute. I have verified from the record
that the consideration motion was passed
yesterday. The only alternative js this,
1 shall put the clauses to the vote now,
This is purely a technical thing. I shall
give you all the chance to speak om clau-
yes. The consideration motion was already
passed. So, I shall put Clauses 2 and 3
together. 1 shall put Cluuse 4 separately
because, there are amendments on it. But,
there are mo amendments on any other
«<lause. You can speak on Clause 4.
Those who have given their names and
uny other Member who wants to speak,
they can do so. But, let us not go out of
the procedure.

SHRI
I'ten, 1 shall speak on Clause 4.
alrcady given my amendment.

SOMNATH  CHATTERIJEE:
1 have

\{R. SPEAKER Mow, the guestion is:

“That Clannes 2 and 3 stand part of
e Bl ™

The motion was adopred.

Clanses 2 and 3 were udded 10 the Bill,

Cluuse $—=iImvernon of new wenon 124)

MR. SPEAKER: [ come to Clause 4.
On Clause 4 uny Member can speak. Are
you all moving your amendments? Dr.
1 dxminarayan Pandeya is not here.

SHRI RAMAVATAR SHASTRI: ] beg
10 move:;

Page 3,
after line 19, Insert—

“12B. At cvery mine, collery and
alo at Board of Directors’ level
there shall be clected representatives of
the workmen who in sddition to jointdy
working after the managemewt of the
‘nationalised mines will belp the mannge-
ment to scrutinise the workerns'
claims on previous owners on account
of wages, provident fund, gratuity, eur-
ned leuve wages or any other such
cluims before referring to the Tomis.
sioner™." (1).
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SHRI SOMNATH CHATTERIJEE: | beg
to move:

‘Page 3,—

after line 3, inserq—

“(4A) In cuse the amount paid to the
Commissioner under section 21 is lews
than the total umount of  arrears
referred to in sub-section (1), then
the Central Government shall pay.
within one month from the date of
determination under sub-section (4), the
amount of difference to the Commis-
sioner and shall be entitled to recover
the same from the owner of the coking
coal mine or group of coking coal munzs
or coke oven plant, as the case may be,
as if it were an arrear of land-revenue™.’
(2)

‘Page 3, line 5,—
dfter “(4)' inser{—

“and paid to him under
(4A)"."  (3).

sub-section

‘Page 3, line 11,—
add at the end—

“subject to the provisions of sub-seg-
tion (4A)". (4),

MR. SPEAKER: Dr. Pandeya is .o
here

SHRI R. V. BADE (Khargone): Carn 1
move the amendment on his behalf?

MR. SPEAKER: How can you
that?

mosz

Nl Wite Wo wd : T wwAG
FAATIN I F ANGT 9T AT
wTRAT §

weuw g 0 Wi SR aT
HEA ¥ WX AF AR FTARAL L

SHRI SOMNATH CHATTERIEE: Mr.
Speaker, Sir, Clause 4 secks to provide
for payment of the dues of the workers
in preference t@ other dues. But, Sir, o
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[Somnath Chatterji]

similar amendment had been brought by
us when the main Bill was discussed. But,
at that time, we could not persuade the
Government to accept it. Now the Gov-
ernment has done some re-thinking and
they have accepted a part of our amend-
ments. We are happy about it. But as I
was saying, this is a half-hearted mea-
sure.

So far as the working of the collieries is
concerned, ] would like to impress upon
the hon. Minister that things are  not
bappening there as they should happen
after nationalisation. One should remem-
ter that the proposal for nationalisation
has been supported really by the work-
ers. The employers have not co-operated.
‘The owners have not co-operated  with
Government, and recently it has come to
te known that a huge amount of machi-
nery worth Rs. 2 crores was removed and
was found at places like Asansol, Kalipa-
hari and so on. These machines belong-
ing to the mines could have been remov-
ed only with the complicity of the owners
and some of the high-ups in the m'anage-
ment. This was found out with the help
and assistance of the workers who are
very keen that the assets of these nation-
alised coal mines should not be squander-
ed away or dealt with in a manner which
would be detrimental to public interest.

But what ‘are the workers getting in
rveturn. One of the greunds which  had
been mentioned in the statements of Ob-
jects and Reasons for the introduction of
the Nationalisation Bill was that the pre-
vious managements were indulging in un-
scientific mining slaughter-mining and they
were not looking to the interests of the
workers, and they were not implementing
the wage board recommendations and the
awards and agreements entered into with
the tribunals and so on.

But the most shocking thing that is hap-
pening is that the new management that
has come up after nationalisation is not
taking back the retrenched employees in
favour, of whom there are tribunal deci-
sions. The decisions under the Payment
of Wages Act are not being implemented.

SEPTEMBER 4, 1973
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What will happen to these workers? Will
these workers have to run after the oid
management for the purpose of getting
their dues, in-respect of which there arz
already decisions of tribunals and already
decisions by the wage boand competent au-
thority or the competent authority under
the Payment of Wages Act. Again, so far
as the pending cases with the tribunal.
are concerned, what would happen i
would like the hon. Minister to answer
these questions, because these are agitat-
ing the minds of the workers very much
in their day-to-day affairs.

I know that in the parent Act, there
are provisions under which awards or
agreements or decisions made prior to na-
tionalisation will not be applicable. Al-
though we had pressed for this, the late
Mr. Mohan Kumaramangalam was not in
a position to accept our amendment. But
what ‘about the cases pending with the
tribunal? What would happen to  them?
What about the agreements already en-
tered into? Would Government  honour
those agreements or not? Again, in some
of the collieries the recommendations of
the wage boards were not implemented,
Are Government going to implement them
in those collieries?

The present Bill is going to meet only
some of the demands of the workers.

Let the hon. Minister kindly consider
what will happen. New, the proposal is
that the dues of the employees in respect
of certain heads like provident fund, ar-
rears of wages etc. will be quantified and
will be deducted from the amount pay-
able to the owners by way of compensa-
tion under the main Act. Precisely here
we have put forward an amendment that
they should be paid first, and if there is
any shortfall, Government should make
good that shortfall and try to realise the
amount from the owners. So, the question
is whether Government should pay it to
the workers and realise it from the colli-
ery owners themselves or whether  the
workers should run after the colliery own-
ers and try to recover their dues. We
have already submitted and we still make
this submission that so far as the workers'
dues are concerned, their legitimate dues
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such as arrears of wages, provident fund,
gratuity etc., in regard to which there can-
not be any complaint or grievance, they
shouid not have to run after the colliery
owners, but on the other hand, it will be
much easier for Government to take re-
course to certain proceedings against the
owners to recover the dues rather than
ask the workers to run after the owners.

The amount of compensation given to
the  non-coking coal mine-owners amounted
to Rs. 30 crores. It is generally estimated
that about Rs. 10 crores are outstanding
so far as workers are concerned. What is
the difficulty in realising this amount and
paying it to the workers? If in respect of
any particular colliery or group of collie-
ries their entitlement by way of compen-
sation is not sufficient to meet the dues
or the wages in respect of the colliery
workers from that particular colliery or
group of collieries, Government should pay
that amount and recover it from the col-
liery-owners themselves. To that effect, we
have given our amendments.

There are many collieries like the Nim-
cha colliery, Khas Kajora colliery
Selected Amriinagar colliery where the
workers are not getting back their jobs
although there are vacancies and  fresh
appointments are being made of workers.
Those who have been retrenched could
not go there for diverse relasons, mainly
the law and order situation created there.
They are not being taken back into  the
collieries.

Then, I and some other MPs have also
written to the Minister about seven  or
eight employees of the Indian Mining As-
socialion. Mo doubt, this was an associa-
tion of the colliery owners. No doubt,
this association has no function. We are
not happy with the functioning in the past
of this association. But we are not asking
for employment of the big officers. These
are seven or eight clerks, typists, stenogra-
phers etc., who were working in the IMA
as ordinary employees. They were not
concerned with the formulation of policy.
Because this Association has no work be-
cause of nationalisation of collieries, these
employees have lost their jobs. We have
been appealing to Government on behalf

and’
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of these employees to give jobs to thess
eight people. Why should they suffer as.
a result of nationalisation for no fault of
theirs? Some of them have worked for
20 and 30 years. The minimum period of
their service is 9 years. Therefore, Gov-
ernment should consider their cases as-

well.
With regard to the negotiations that
are going on with the colliery  workers,.

sometimes representatives of the trade
unions, in most cases those of the CITU,
are not called for discussion. When the
Minister goes there, he is good enough to-
all the recognised trade unions for dis--
cussion. But some of the officers, when.
they discuss matters with the employees,
do not call the CITU representatives for
the discussion.

RLLL R

So far as the production and distribution
of coal is concerned, time is short and I
cannot go into details, But I will say this.
about distribution. The hen. Minister
should look into this closely and carefully.
Today in West Bengal there is a shortage
of coal. There is a good deal of shortage
in regard to supply to Calcutta. The price
of domestic coal has gone up by leaps and
bounds. Ordinary people who are net get-
ting coal are greatly suffering. What steps
are being taken to remedy this situation?
If as a result of nationalisation we find
that the ordinary people are suffering, what
will happen? The ordinary people will lose
their faith in it.

Therefore, kindly look into the proper
management of it. We want nationali-
sation to succeed fully. Do not allow these
bureaucratic overlords to control the busi-
ness or management of these  essential
commodities of everyday life of the com-
mon man. I would therefore request him
to pay particular attention to distribution
apart from production also for the pur-
pose of seeing that there is proper price
control, that the price is not allowed to
go out of control.

13.00 hrs.

Sir, I would request the hon. Minister
to consider favourably the  amendment
that I have given, because the Government
can easily afford to pay this, and the
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Government can afford to realise  this
from the previous owners whom they are
Jdoing away with the compensatien and
who are enjoying this money. Therefore,
1 request the hon. Minister to  consider
this amendment favourably.

MR. SPEAKER: Do you want to have
the lunch-bour?

SEVERAL. HON. MEMBERS: Yes.

MR. SPEAKER: Yes, Mr. Raj Bahadur
wanted to make a statement.

13.91 hrs.

STATEMENT RE: STOPPAGE OF
PASSENGER SHIPPING SERVICES ON
THE KONKAN COAST

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRT RAJ BAHADUR):
Sir, 1 have to make a statement regarding
stoppage of passenger shipping services on
the Konkan Coast.

MR. SPEAKER: Yon can lay it on the
Table.

PROF. MADHU DANDAVATE
{Rajapur): He may be allowed to read it.

MR. SPEAKER: This is lunch-time.
He may lay it on the Table.

SHRI RA] BAHADUR:
statement on the Table.

1 lay the

Statement

1. The present operators M|s. Chowgule
Stcamships Ltd. had repiresented to the
Government for an increase of about
41 per cent in passenger fares. In support
of their demand for an increasc in fares,
they had stated that there had been all
round increases in opcrative expenses and
that they had already incurred the follow-
ing losses:—

1968-69 - lln. IO 37 iakhs

1969-70 — Rs. 13.45 lakhs
1970-71 — Rs. 13.32 1akhs
1_91_1-72 -~ Rs. 15.32 lltll
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2. The request of the company for an
increase in fares was referved for consider-
ation to & Committes consisting of Direc-
tor Gencral of Shipping a8 Chairman,
Chief Surveyor to the Governmeni of
Indin, a representative of the Shipping
Company, a representative of the user
public, namely, Shri V. G. Prabhugaonkar,
M.LA.. Mahainshtra and Senior Deputy
Director General of Shipping. The Com-
mittee examined the entirc question in
detail and recommended an increase of
20 per cent in the passenger fares  as
aguindt the increase of abour 42 per cent
demanded by the company. However. th:
representative of user public, Shri Prabhu-
gaonkar, signed the report subject to a
note of dissent suggesting taking over of
the service by Government,

3. A copy of the report of Bhuve Com-
mittee was forwarded to the Government
of Maharaghtra The matter wus also dis-
cussed hy me with the Chief Minster and
the concerned Mimster of Maharashira
They strongly expressed themselves abuout

« the unsatisfactory naturc of services pro

vided by the present operator und stressed
in particular the following grievan.es
and complaints of the user public 13 12-
gard to the present scrvice: —

() irregularity and uapuncrualits: and

(b) the arbitrary manner in which the
seTvices are run.

4. They bave further communicated
that in their opinion, if a fare ris: is
given to the present operators, “there will
be tremendous reseniment among  the
people of the entire coast. The travelling
public it is apprehended, will put up a
stiff resistance and it would create a
difficult problem for this Government”
The Chief Minister of Maharashtra has
reiterated that the public sector shipping
companies should take over this service
and they should resume regular services
to the ports of Janjira, Shriwardhan. Har-
nal, Dabhol, Malwan, Ptishet, Tivri,
Ranpar and Achra which are not being
served now by the present operstor
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Shipping Services (Stat.)

S. While no particular date is fixed for
the commeucement of the service, de-
peading upon the end of the monsoon, it
is operated usually from early September
to sbout middle of May in the following
vear. The services remain suspended
during the monsoon period The present
operators were not agreeable to incur any
expenses on annual survey inspection of
the vessels this year unless a decision on
their request for an increase in passenger
fares was taken by the Government in
advance. Since in any case the ships
have 10 undergo special survey before the
services can commence. the operators
were asked to get the vessels surveyed on
the assurance that if the service was taken
over hy the Government, the expenses
incurred by the Company on the survey
of vessels would be reimbursed while fixing
the compensation amount. Accordingly,
the company is getting the vessels sur-
veyed and they are expected to be ready
for service by ahout the third or hast week
of September,

6. It would, therefore, be appreciated
that the Government has been confronted
with a situation in which (a) the present
pperators demanded fare increase which
was opposed by the people and the Gov-
erament of Maharashtra, who have also
expressed their dissatisfaction with the
present services; (b} the Governmemt of
Maharashtra who were requesied to  take
over the services themselves has not
shown any willingness 10 do s0; (c) the
public sector shipping companies who
were also asked to consider taking over
the service have shown their reluctance to
do so without the assurance that thev
would be allowed to charge economic

fares that ensures them a 10 per cent re-
on their eguity capital. In this situ-
all pomsible efforts are being made
to find out a basis for the earliest resump-
Konkan services satisfactory
, fter the end of the mon.-
is being attended to
dve expedition and urgency in
with the Government of

Coking Coal Mines
(Nationahsation) Amdt, Bill

MR, SPEAKER: We now adjourn for
lunch. Mr. Narsingh Narain Pandey will
speak on the Bill after lunch.

13,02 brs,

The Lok Sabha adjourned for Lunch

till Fourteen of the Cloch.

The Lok Sabha re-assembled after Lunch
al Fourteen Houry of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

COKING AND NON-COKING COAL
MINES (NATIONALISATION) AMEND-
MENT BILL—cond.

MR. DEPUTY-SPEAKER. We shall
take up clause-by-clause consideration of
the Coal Mines Nationalisation (Amend-
ment) Bill, Shri N. N. Pandey

oft acfey merow ate (M)
Iy wEeT, § ¥ 4 #7, WY AT
® op fewred fadr e . awesr
T E AR TA WS ¥ AAw H oo
A 9w fer o @, 3w e fraw
T g
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aTATEART W Yz feer e g o
T NI AT 1942 T30 &
fafw Srawey %, sl awrd o
TCHTH AT ¥, Jg TwT T
Y, TAY WA FTAT w7 AT forg
IF O AT Frgzie g ot « agy
Feard wifwa. ey prferes girdasay
=Wt ¥ ® ¥ 6T 9w Frodae
THANZ & WIAEA ®TH ETAT €T |

FIF AEATATERAA & AT Wo WyTe
e ® qarfew ®T faar wv oY a2
W % MNAT * wedw § owfay fray
nqT | AARRT w® G A€ TEW, a3
S| AT TIX & AU ¢, wT aw
o wrTe Tle *mtﬂﬁt, Poraer
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SHRI R v BADL
Bill

! have studied the

MR DEPUTY SPF ARLR  BRur  these
are things which 140 do not p i 10
the Bui

SHRI R V BADi 1 had to say all
this Jdunng the guners dimusson But
vesterday nobody hknew what was  pomng
on in Parhament



59 Coking and

ﬁr:m. DEFPUTY-SPEAKER: Evea at the
re-dln.n'guu points are slightly irre-
k'm ‘o Junv

SHRI R. V. BADE:
Clawse 4,

I will read out

MR. DEPUTY-SPEAKER: I koow what
it is. The Bill is to make certain de-
ductions from paymoats duec to coal
mines owners and these deductions are
towards the payment of arrears to workers,

ﬂmoﬂoﬁ:ﬁﬁwtﬁ:
5% sAwrd @ gwerao (1) W
fafzr aft awmr o1 I8 W ¥
W W gl S e ey dv-
RO Fo wW (TeEET)
wnma wfafraw, 1973 #F wreew
* T T F OF aww ¥ s
AN wrEr fraa #7, w9 T AT T
HTEF FHIAT |

W A e o wmEA R
FavT wr frde T 3

These are very good clauses. We have
no cbjection. We support them.

wfew s ®Y ST wEAr
ofgd, wew @1 W oww § f5
F@AT AR @ Rem  fya AW
WA A gyen 1 A Al & W
2

What I am saying is, we are not gel-
ting coal. The coal has become vary
dear. As a matter of fact, the coal price
has gone up very high. The coal is not
avarlable to industry. Wagons are not
available,

w gt § o dm Wit &
oW A} W R Ay gy
¢ fr S wx Amey AW 3
s Ann w ey wr g -
faa & sg oy gy
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(Nationalisation) Awmdt, Bill

This is the only time to say all this.
Therefore, I take this opportusity, As
far as the clausea are concerned, we have
no objection. ’

With these words, I support the Bill
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Shri Damodar Pandey.
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EQil 0]
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MR. DEPUTY-SPEAKER: That is not
reallly within the scope of the Bill. It
‘may be an important subjeet....

SHRI DAMODAR PANDEY: They

are making it an issue. .

MR. DEPUTY-SPEAKER: We can dis-
cuss that on some other occasion, under
some other scope.

SHRI D. N. TIWARY (Gopalganj):
What is the benefit to the people? They
are stopping cool to houses; they are not
supplying to people; prices are rising.

MR. DEPUTY-SPEAKER: I am not
saying that it is not important. I am only
saying that this Bill is not the apprepriate
occasion for that

5t THET qUS : FareAeT Agia, &
o zaar &1 Fgar =gar g 5 daw
FHI g% F——TdT a1 WY TG g, BA A
FI FH1 g€ T g oy 78 2 1 S
FT €T T T3 T AT FENT FT FeqraeT
W agr 2-ag 3@ a9 & «@ifgqd &
sy o & it fewris F qarias fecmr
ot FIAAT TT TG A ZHT, SAAT R
qget FT 3w FY AL fAaw. L (@Ay)

SEPTEMBER 4, 1973
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#*SHRI E. R. KRISHNAN (Salem): Hon.
Mr. Deputy-Speaker, Sir, on behalf of my
party DMK, I would like to say a few
words on the Coking and Non-Coking
Coal Mines (Nationalisation) Amend-
ment Bill, 1973. Today the country is
facing crisis arising out of shortage and
scarcity in the availability of steel and
coal. In the coal industry we find that
demands of the mine workers are not
being met to their satisfaction. At this
critical hour the nation was shocked by the
unfortunate death of Shri Mohankumara-
manglam who was heading the Ministry
of Steel and Mines. The entire country
was watching apprehensively as to who
would take charge of the Ministry of
Steel and Mines. The nation was also
afflicted with the problem of black
marketing in coal and the poor people
were being put to great hardship as a
result. To the relief of the people of
Tamilnadu and the entire country, Shri
T. A. Pai was chosen to take the responsi-
bility of running this  vital economic
Ministry. Shri Pai, as ex-Minister of
Railways is fully aware of the fact that
more than 500 trains are not running
today as a result of coal shortage. Now
that he has assumed the charge of

*The original speech was delivered in Tamil.
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Ministry of Steel and Mines, it is our
fond hope that he would be able to find
ways and means to tide over the crisis
due to shortage of coal.

Much as I would like to speak, I know
that hon. Deputy-Speaker would not
permit me to make elaborate submission
a8 we have clause by clause consideration

row. Therefore, I propose to confine
myself to a few specific issues.
This amendment bill has come before

the House just because there were mis-
descriptions in relation to the particulars
of coal mines in the Nationalisation Act
I is indeed surprising that such a situation
should have come about when the Minis-
try of Steel and Mines had all the data in
relation to mincs in their possesson The
Ministry has a large number of highly paid
officers and also middle level officers. Ins-
pite of this we find that at the time of
drafting the Nationahsation Act correct
and verified information was not given to
the Minister with the result today the
House is discussing this Amendment Bill.
1 would therefore ask the hom. Minister
what action he proposes to take against the
officers responsible for this kind of situa-
fion in which the Ministry has been
placed.

Sir, at the time when the Nationalsation
Bill came up for discussion in the House.
it was pointed out by many hon. Members
belonging to both opposition and ruling
parties that arrears to the Provident Fund
due from the coal mine owners were
ronnéng into several crores. Shri Matha
QGowder, a member belonging to my party
emphasised the necd to make a provision
In the Bill providing for the deduciion of
the arrears of Provident Fund, Gratuity
and Pension due to workers from the com
pensation proposed to be paid to the mine
@wners. This demand was also made by
all sactions of the House. Had the Gov-
émment accepted this suggeston of the
members and shown respect to the feelinga
o the Houss, we would not be discussing
48 smendment Bill of this nature. On
22nd March, 1973 in reply to question
Ne. 39, Shrl Raghumatha Reddy, the
Miskster for Labour and Bmployment
Wated that the arrcars from the mine
owners to the Coal Mines Provident Fund

1823 1853

(Nationalisation) Amdt. Bill

were as much as Rs 11.76 crores as
on 30th September, 1972, The Anoual
Report of the Mumistry of Labour and
Employment has mentioned that as many
as 1505 cases are pending against the
coal mine owners for the recovery of
Rs. 6.70 crores as P.F. Arrears 1 would
like to know from the hon. Minister as to
the fate of these cases. Will the Gov-
ernment continue the cases acting on
behalf of the coal mune wotkers?

Sir, 1 would now like to refer to an-
other i1ssue Government are fully aware
that many coal mine owners did oot im-
plement the various recommendations by
the Wage Board for coal mine workers
and large number of coal mine workers
were denied  their legitimate wages, L
would lihe to know what action is pro-
posed against the coal mine owners who
did not implement the Wage Board re-
commendations.

Sir, at the time of nationalisation we
were all proud of the fact that this
national and socialist Government were
are taking right steps towards bringing in
socialism and many hopes and cxpecta-
tions were rased in the minds of the
people of the country. But we found
later that the nationalisation of coal mines
was not total and in fact a few specific
mines were left out in the hands of the
Private Sector. 1 do not know whether
the hon. Mnister is fully aware of this.
I do not want to be misunderstood that
I am trying to critiase the decision of
late Shri Mohankumaramanglam  far
whom | have the higest regard and who
was a personal friend belonging to my
district. However, Sir, dill this day [ am
unable to appreciote the exact rcasons
that led the Government to decide to
leave out of the scope of nationalisatiom,
a few specific mines I would like to
ask the hon. Minister the rationale be-
hind the decision to leave these mines
untouched by Government, Sir, I am
unable to go into details as it i not a
general  discustion that is taking place
Bow,

Sir, if the Government had taken the
wvicws of the members and the suggestions
made by them regarding the oeed for
provision in the Nationalisation Act for
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deduction of the arrears due from the
coal mincs owners to the Provident Fund
etc., seriously we would not be spending
the time of the House to discuss a Bill
whick now secks to provide just for this.
1 would also repeat that action should be
taken agamnst the officers who were res-
ponsible for the errors, omissions and mis-
descriptions thut ure found in the Nation-
alisation Act necessitating this Amend-
ment Bill. In the end, Sir, I would appcal
to the hon. Minister to ensure that there
is no shortage of coal leading to all kinds
of evils like black marketing, profiteering
and so on. A Government which des-
cribe themsclves as a socialist Govern-
ment should not hesitate 1n bringing total
nationalisation of all coal mines If they
fail to do so it is but natural for the
people to view the Government with
suspicion.

With these words I conclude

SHRI SHYAM SUNDER MOQHA-
PATRA (Balasore) This discussion on
this amendment brings to our mund the
saga of untold suffering of millions of
coglminers in this country If 1 count all
right more than 157 fictions have becn
written about thes® dumb driven cattle who
surround the coalmimnes of this country.
There are over 731 coalmines umploying
1.50 lakhs workmen in coalmnes, About
compensdtion to mineowners it sirikes me
how s it possible that those who sucked
the blood of the coalminers for IR
years in tlus country should be given
any compensation. We have preferred to
give them compensation. Qurs is a
democracy and we have to look at both
sides of the picture and so we have pre-
ferred it. We have to consider these
millions of human ghosts panted in
black rouming round the coalmines but
these people do not get any sympathy
from any quarter far less from the Gov-
ernment.

1 have gone through the books by Sir
Taonmras Holland, Sir Lewis Fermez and
Sir Cecil Fox who have analysed in de-
tail about the procedure of coalmining and
how to develop it. It was in 1939 that
the Coal Mines Committee decided that the
WGovernment should nationalise it. ' The

(Nationalization) Amdt, Bill
Stats must go in for acquuition of coal-
munes. | must thunk the late Shri Kumas-
ramaogalam for thas, :

MR. DEPUTY-SPEAKER: We are not
discussing tue nationalisation of coal-
mines.

SHRI SHYAM SUNDER MOHAPA-
TRA: 1 am just doing a flash-back. The
Commissioner for Provident Fund has now
been empowered to deduct money from
the wages of workers for provident fund,
gratuity, pension and other purposes which
have been estublished for the welfare of
workers, [ would have preferred no ap-
peal to any court of law aganst aoy
decision of this Commissioner. But, un-
fortunaicly, the Government has preferred
it again, probably, in the scnswe of a de-
mocratic principle

Well, Sir, thete v a Commissioner for
Provident Fund who is npow empowered
to take up the casws of the woraers. But
1 support the standpoint of Shii Damodar
Pundc who said that even the Unioms
should tuke up the cases of the workers.
my friend, 1eferred to Gorakhpuri work-
ers 1 have scen with my own cyes the
sad tale of the frorabhpun worhers not
only in minzy but also 1n stecl pl.nis in
other arcas. You will find a Gorakhpuri
wotker just like a cattle with no clothes
and noth.ng to weur or nothing to eal
even. He hecomes a wictim, The word
‘Gorukhpuri worker® is scldom used in the
name of a working-class in the whole of
the country. One has to consider the
amelcoration of the gricvance of the Go-
rubhpuri woikers as to how to get the
money which is due to them.

Sir, the safety of the coalminers in mi-
nes is beyond description. There is no
safety. There is a National Council for
Safety and Mines which is patterned om
the National Council for Safety in Great
Britain. 1 would just like to bring to the
notice of the Hon. Minister one thing.
That is about the safety of the coalminers.
Unfortunately this organisation had met
been developed for one specific reasom.
This organisation did not consist of publl-
city experts. They are all mining exper®
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only. 1 request the hon. Minister to have X AT AT FE T 2 M T

this organisation on the pattern of a pub- ‘.

Bkt diginiiation id mof 3 & Bikach tmﬂ-r{t.ﬁ: w7 wqi:wffrﬁrfuﬁ

of the Director General of Mines Safety. & & ¥f<d fgwar &% avfr ot saif 4w
97 QAT THAT  TAE U BT 6. |

st qwTRATC wrew (7EAT) o3aT-
wq {t, w1 w07 ol ayasrden w0
¥ gy # wr AT {3006 929 F
AT 997 § & 3A%7 AAT 777 gT
¥S AT TG ARATE | FF AT 7
B &1 w21 Pr 30 59 anfwg 2 Sfaw
XGF AAIIT TG FEAAT FAT T ATH
FIA A wRL F AZE@AT (AT, A
ghzgm o R grRreqma F7A1g )

w7 & 99 27AT F99 ¥ GEE g
717 wugt & Sfaiafa freas & om-
&1 FT F dTfF F1€ TEAEr T @A A,
% Sz T Ffave & €A g
o fear 9@ | AT WIT I AE WY
SqAFT FIA AT ETE F.9 T B2 AN,
i x@7 7 w1 w8 fowray T o
wife 37% wfafafa s=f =a1 27
afas v gv A 7, 397 AT Afq

I AT FI AW FvH T IA 7
FITAR QP § o0F a7 WE7 FEAT
AN Z | 41 T oM To U A {57 AT FT
agr fa% fvar, vt 7 1 A q77
& KT ISAAT A TAT I TV ¥ IEC
37 7t faat frar a7 A1n fadw
frar, & ft 3o AT s~ g 1 qO
g g1 fagar 2 fr ety miza Tar-
TqTT FT T F1 K7 fr qrfo g
Fraa fore it Aafsq wF INH B
SifT & JTM TIF gy 1erad
fear s 1+ w0 3470 T Mg I
A% gifAr war T AT e

AT, A7 H 479 4% §9 777 31wl
urT w%3 #13 zAr wfafstaar w
mfaa 377 mfF ww wifwr 97 57 99—
I AW 2, AT TFW AZIIE. a7
979 T fan w1 7€ " AET 92
qv wifasr #1 "eqfA &1 A9 3 TH
99 TEr 4t a7 bar W oaw o gw
fraalea §79e qalds 4T TEd §
f& o= 971 #1fsw s wfags @«
TEA—FHET ®0d FGGU T T2A€ AW
@, Se0Ee W a0V gE # gE T
@ w5 w8 A1 a3y € conmm
G ¢, odiF HY wA® F SqE H
w26 T v AETd fn
“There has been a mrarginal fall in
production of coking coal after
take-over of the mines by fthe
Government.”.
At qre St 7T FEAT aEr /S AN ¢ W
f& & e a1 andw g ¥ &
FHaT g F U F TwT AR ¥
FV § KrE ¥ wad g1 @ g
frg AR ow gaw fwar qr witw, ok,
A W AATE, T A FEAT A sewwT
N wr few g ofs gt mew @
foe gam= & ot wrfeaer § ar smar {0

P‘# 3»"'
after line 19, inseri—

“12B. At every mine, colliery and
also at Board of Directors’ level
there shall be elected represen-
fatives of the workmen who in
addition to jointly working after
the management of the nutionali-
sed mines will help the manage-
ment to scrutinise the worken'
claims on previous owners on ac-
count of wages, provident fund,
gratuity, earneq leave wages of
any other such claims before
referring to the Commissioner.”

/g 13T & wravw avreT §, Wik &
wigm fe 927 & qarw wae o vawr
wwiéw w7 f, FoE o gaw eftare

g Tw 0 e § 40 T I

wgr w1 geew § w4 g€ § 1 ofgr
wR s wr fear g
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[ vwrare wred)
“Informatiog is being collected and
will be 1aid on the Table of the
House.”

21 fam o™ e fagr W s 4z qar
A WM &% | ¢ & oo § fF
o ¥ FreT @ fog ¥ N ¥ uw an
N AR T WEA g | A TS §
it g% & 1 39 w1 g1 fear o, Wk
Pt Frovit ¥ SeTeA W W EY WY R
@ & fo? g & swfgs Bt uw
ATAT FITARE &

® 1T faeTed & qrEAl ST aaa

oy w1 %18 wigsrd fez ¥ 7 s s
o, 1 771 fo T Y wr A R
& fom & Tary qEaT & 1 A Y wely
L dadfs i Somr e &
fad, i =1 wix arer 6 s
tamr i maa ST o ¢
T A et § s v san
w AT o St S e 2
§TAT &Y AE, T F HHHT QAL AT
sTREFAr s T A, W
o g sfeady @ mw & gfqas
¥ v o A A oA w R
& 1 w9 7 gima gl o S A
# sfafafa a7 &Y w7 w1 wvegm
&fwr v e wrdomoN oot e
& &g f', a1 ﬂ‘lfoﬂoﬂ‘oéﬁo a1 fe=
Fug 54T & A g, W fed ww &
L A

WY ¥F gea & WY T w4
WEfFgn IFrR A qTTary &)
w97 = fr=r w7 %A § ) oww 9-
T & stfafumy  afirer w5 a9l @
Wzl ® AT A wifEdr 9T
I W fomr a1 I wTAET &
o ¥ o e gar § Ok
Wi e & ol v 40 A e
¢ fs 3rlt §) 0% w7 T ol amry W -
wife §1 arow Yehide e sfwmc @

(Nationalisation) Amdt. Bill
g ZTTEET w1 & Wi 77 fas WL & wvw
R, W™ WTEE § .

uR X § g Prdzw wEm R wre
N AMET B aAlreT FTF

ot vm fag wk wab (e2lv) .
ey wavew, & ¥w fam w awdw
sAF A ETgm g I W T
F1 & fF @Y 787 T AT § AT Tl
T & qEE) ¥ AT § qA A7 HOEIC
T 7w, W L ) fA A
Yamat NI Ear s e oy
& v § 1 fred wiade ¥ 9 B
e & v &1 faw awar o
R7T g AT 97 fe quTad w7 w6,
g A THTAT § I K FE FT
et a wrfed | afew ot @ A
=TT T8 fear | Afew gt § far
HTETT Y 99T qEY qeira 3w v Frar
mROFTWATAANE !

W T ag § f5 whuw
O & @19, "iAT 9 & A9 69 W
Wt 9 g wowr fret & 99 e Y
T qfg AT & F qFA W
AT & 1 WY dfe WIo Wle FT 26
wOI% THH e aAY, 10, 11 §0%
%o WHI¥Z & 1 24T &, W G
& THRW B ATCAT T KT AAT , WY
aw famar 77 & 50 FO% o & AN
21l @ gy A
fom ®AT ¥ TET G qfAw W9
T FTA w § 6 A FA EEIA
TR §, TOGERW & AT W HTHT
FAFAET AR FAINEA @
arg AT T &) 't @, O we 9
HEAL BT qEA FTA G GO 0
mﬁﬁlle“mm'{ﬂm
wreaT § | W aw Aoy & wivww ¥ oy
WYRATEAT worrfy vy ot g7 i e
Y ST I ATE T AT, T @ W
wram
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wTa ¥ syewe O a7 w9 §, et
swaew e § ot § i fe
war § 3w ¥ ofore & s S A@
3, afow s wer @, WY OuemaE
o & gk ¥ | e e ey,
¥4, &9, dA147 %T Wiy &
q¥ar @ Rf 0 swfaw am arfasr
A | fom &1 o o oam g ad #
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9 | BaEw S afaa ¥ § 3079 TG
feg | I 7 A7 A § TR FTT -
w00 & Tz wrrwT faEre wear =rfze )
Fdq 1 9 glaar & wwi & 7 AAE
=7 ¥ gam fgadr wfgg, gfawny
ot 2 wifgy 1w g g wfEs
AR AFA ¥ A A AT HEAvET §
T I &1 W Arfed—

O AT A AT o &I F7 A Ho fAgTa
®T 37 FTITTE & | AT AEH F
HTA 1 7T &, R fraqrgra e’
I B1F HEAA AF AR & | THATHE
¥ A wHT gE R A E ORI O
W1 afg g€ 2, o 72 2 tF e wigs
1 0 T fr owar o 19548-59 8
N a¢ a7 fem am fe & P nga
wiw sra oafadt & =3 g i
A & AW 97, T4 T ATA GF 904
T AT ¢

MR. DEPUTY-SPEAKER Even if it ®
4 genmeral discussion, 1t does not come
withun the scope of this Bill. Please come
1o the scope of the Bill

ot ww g wid it
TAFTRIEN

FFFTT W

MR DLPUTY-SPEAKER Thiy =
«bout empowermg the Commssoner W0
make payments, to make certun dedue
ions towards the payment of  arrcars
About the improvement of the working
conditinns of the workers, though it »
important, there should be ano'her oo
taston for i, mot within the Bill Thas
» what | am saying

sl & €3 am 7 A FraENga
ET T AT RT SAT ) SR &1 FT
®g T HIAT GAT & IAE 77w afia
w€tmw ¥ fag | St g ava 22
® FIFATEH A I P ITHT 3G €7
W W § | S WAErE IR wagRd
% WX F ATEH T A § ¥R F
et anfga =@ fa=ar § 1

st fag n =l W A
s fax 9gw 9@ 73 qHE W W@ @
ga §x wow am feqr @ ) wdTow
I ow g wre X9 faw WY greR
s 77 | W s Ofew @y A@ B

W7 T N7 w7 A A fen 1 et
MR. DEPUTY-SPEAKER Caa you

colighten me in which way this comes  ATHET( few o § 1 e dr v Yo

whhm the scops of thiy Bil? Please ex- m!“"i'

plain shat.

MR. DEPUTY-SPEAKER | am mot
a denyi opportunity. [ am omly
@ omteg b et dadamar o S R e migh
wWprag T A § fE Anew ¥ bave given your mams u fortnight ago.
win® & Py a2t & ford wrdy gaqder DUt bow s it relevant 10 the scops of

the Bill? There should be a limit

ft o fag wrf et ffex
mtaqmq%‘n:-m%umiﬂgs
TR AT MRACT | WS ® nfers

w1 xawr feqn smom ) AfeT 1958
1959% 1973 % 7 T | AT ¥IN
are A€ w ¥ g fa¥ § o o
. & grer I A & fad e wifed
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(s 7w fag n€ ami)

¥ fsrel w7 aga v fear 1 4R %
WY a7 gAY g 1 v WY fwgr 1
e aY Ay av 3, S aw @ Afew
TRz S B R & W o @ § |
PT QT AT & ) AT Ty 7T TfgA
Fifrra, A frraa @ &
ITHY TrFa & faw ag =T war @ e
fowt # gw @ feg T h 7@ fawr
o 2 | AR T A @ oo e
W1 JUF A AT ? e e e
Faad w1 @rtwr sf@ | waga w
foar & 397 O A% A weA
LCU

A ax 7y ¥ oo o R
A & g AT #Y @ aew@
O & 1 gD Qe @ A v
T ¥ ag wgr T } fr grieEE Aoy
fed arid sfre w1 1 Afe w3
wr X At fad @ @ o o A
wra & fag fa oy o & IawT SwEm
TE O @ ) ww g 7§ | s
%1 gfawr a2 @ & 1 Afe 3w sy
g fr s & o W fad
ot sy § I ag /T W
fouar & 1 W & wigd At T W
AT T E WA WA 7w W
qraT ¥ 7 &, wed a1 ¥fer givw
T JTAATT WY ¢ | 78 T fear ay
fr ArreTEy gl fom & At ¥ gw
grIw @ fa=ar «§ 3 A w9 T=A afy
7 1§94 & orfaey 7 aer 7 W aifeey
AT 3 1 TT AEA 9N AT ARE F IA-
ATy 3 ) T WY TS wH & § wHE
wr§ Faer T &1

ot wTmg AW (W) ¢ A
WEYRH, FET AGT AA-FKIET FATT AT
(Trgmwewr) ®wrgw faas, 1973
A dg got & v § qugw w0
1972 ¥ g#A A wgA a7 fear a7 99

(Nationalisation) Amdt. Bill

% po vt @ wf f ) e gewy
% faq xw faritaw & agt srmar
& frre woar wmgar g s s g
& & 3w sfirgt ® 10w sqrr fagr amar
&1 T AW W7 A W GTORY AW
A" qER | 97N Ay A A @ g
Y qwrg w7 D wrr wrfge o) wafe ot
FFR 11 %78 76 Fr" wqr wfasl
&1 qrfa¥r &y &7 qwmar | 7 For
T4 FUT § | TART 9@ § QT AT
T X7 Wfgd av | afz i dar fwar
grar & o 9w O A w® T o
TEAT AT WX HIAT 7% @ & | wifast
¥ gy # wiasy fafy & o s
sH oA fAr g¥k T AT 1 wWAY
oy & fam sfrwee & frgfe
M T K AT R )
TR W 9y few aw s aew
@ T g7 frare 7 e mar Wi
wrT faare fwar AT AT 9T 9% O
T A

art & TEwor & aw sy
w1 AT &% A W ¥ 1 wagdt
¥ T W N e farf X @
A AT T FTO w11 FY W e
wm frar st wfg® 0 aETe
w7 ¥ frwr i Pratfra & oy
wifey arfs awy s &1 e st
T wyger fam ab o e sTaeqr
& oq # w7 wfgy | AT Fww
war & fn Fam fely <t w1 eyawor
firar Tt & Ag WY AT X T @
aedr g, aer e @ e § e
TR wATK &Y, wYE RLEEET @ ;@
€ grr fw A K wgn g
ag W A & e W wew feie
s an | wer 3fe A e A
& T WY w5 A AT o anf A
%1 TR Wi fevm aetTer ¥ wfe
W
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| TR KW Il (FAErT)
FFT MR AR AR
daemzaws fas 77 ot g o
w@r 2 W A gfew |/ Far F )
FA @A F AAA 37 fraaw
T UF T & qiG & T i a f=Hwar
1972 WX 1973 ¥ TLHET & AT
9 arT w1 47 Jg fawr 5y 39 w4
gt 1aanaa Aagfrasisl g 4
FEIT A W T A fE FTAwA
ar T A A7 9T AT g g 7EH v

15.00 hrs.

dur fF Wdl 7T A TWEAT g,
aifast 9T 11.67 FUT &L F9
qrfadz w3 ¥ 37 & | WA 4@ T,
Y TAoUAo UiE 7 Iavayr & f&  ®ro

W Wlo ¥ AN F—TREIN AAT
F—26 FUS 870 37 & | Ta@ wiafEwa
oF FWIX HfaqET | § 939 & wife-
aq AT T FAGA FT GU RWEG ALY
g, A w3WE war T8 feqr, sAer
B & G5 gt fad A o @ 4w 8,

¢ gt WY aga Y W areT g

T IH IH T FF 7 T0T 9
&, T2 100 FUT T F WHEETS §idT
? | avT & & mifasi 7 gaEso
16 73 38 &% T8 F 1 I AT
ToEw e F T & & et o
T4 FTE 1 FT T T TGS W
Fa TEF A7 iR & 5 W X A A,
AL Lo Mg F 30 F U ong &Y
&0 ASETT 4T a7 § ¢ 5007 gw -BiwelT
oo, THTEI AR TAEe wify arat
FT AT A G, q1 AT ag @H QL A
T R !

Bf, Tge aY wugd @ O W Ag
P ST T 47, TI(F 94 GHT AL

(Nationalisation) Amdt. Bill
TEINT F AAGE FTT A TR A
AT AT TR AT (FAT AT | HT T
G AT F1 gEL®T § 18 8, TE @
& ara g |

yfasz &z & A9, AT 11.67
FTIS 770 &, ¥4 @4 &I oA
wiage sfrge & wE g 1 &fid =T
@ % 4 ¥ a6 69 34T 1 1 399
FA #1 (5ARTd mY Tifade we
wfwerT g7 3ra AY T, @ IgET 9fe
@it g aren § o wfgwax s
FT SAFTL T 7T g1 GHAT WIT FF57
IET 3T 70 g1 AT, FIE 6T 7N
TIT &1 FARE FE FTAM & L |
R qF T AAFL IT AW H)
Tl AR FE, g9 % W T@U
¥ a9 S J1 uga faady aife,
ag Tar faa s¥r

¥ HaT wgRy ¥ WM ag §AA
AT gt 2 v oifade w2 afawx
dr fase &8 F @A F €qA T |
gl 1 FATE AGEL F O 9
F agd ¥ @gEw g Wi o

gt gerd 7 & a7, "fv %7 |1

AHEIATHIT F AT AT T &, T
®I6 ITH A/ T, IF! qARQ L
T 3T F TFT & FAT FAETCF @S
W | qg TF wREy I 8, fredr
¥ TR &1 & 7 JA1 [fgy, Fifs
g9 fq@s & @0 ¥R T AR
wHgl A AL FLAT AT & |

% 39 fagq & oF A oFH #r
TR WA e feemar agar g
WS ST Jg Fr wiaT ¢ [ FiEew
191 § TTNET  FH HT §, ar I8
I # Fg sirar g fw gwar wfemy
Tgi faear €, Faas e 79 7@ @)
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arar §, o gaeY e Ay fradt g,
foral g7 Jarew A s o ¢
A ®Y F41 F gaew ¥ ol are
a7 Fgdt ¢ {5 ewst sraar gy f{aan
€ 1 g4 Avg Yaq faam o) wga1 X fx
gaer w1 ) fom mar &1 qA
NI A qra 9 A OF AAOA A9
dzv gt @@ ¥ W7 77 AR AN 97
fosiar Y = @ gt oY famzrd
¥ a3 Qi |reA ¢

Afwa ¥ qva 7 &1 O §A AV 1
e wowfq r Fvar Fre g fr sva7 wr
at zinfay faamrd & e Imm
&1 Fgqurrs fsta2rf) o) avd & N weAr
g & fam e Fo mAe T A
fFan? =rarAT 2 W TN E O
& frrqr 770 77 fAq 1 faarmd)
grarf & Ar7 34 Tawr qout a4
froarzrdr Wt 7 @17 37 faarerd me
& FfH &1 9F 7 I HOF TETH
T RATFHI G | BT IAM TAA T A
T ¥7 & 1 goara miged wdt w@h
fR=ard 1 gAW A A R | A7 W
QITATAF I R 7 I ¢, AW
i ¥1ga ¥ AwTATRO™ § N A
wifer $1x aga gorfd)l o wiva
wifET ¥ ¥F QAT ANTACANA B
TRt grfafadw g ar WY 3
wr W 97 g amfuay o ari-
witar w1 fryz ¥7% mafafasm
W1 T-34T AT ¥ FH OATA X
TET Y | F TFI7 T AT &1 ZIAA WO
afl ZA oA T ¥ A WG AR AT
Roquul ! # | W17 ER A9 T AW
grEarEY 7 avAy wf, A1 RAAAT A
% v WY qEATHT ZE @A

37 wegt % =rq & €F faq a7 ol
g |
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(Nationalisation) Amdt. Bill !

SHRI P. M. MEHTA (Bhavnagar):
Sir, I welcome the Bill and support the
amendments sought to be incorporated by
this Bill When the mun Bill was being
vonsidered in this House n 1972, a Mem-
ber of this House, Shri Chatterjee, had
tabled an amendment But Government did
not accept 1t This Government, this power-
drunk governmeut, this power arrogant
government, do not hear any constructive
sugeestions put forward by the oppom-
tion  That »s the position

Section 4 provides for the transfer of
title in respect of interest bonus wages
¢te to the Cential Government as specif
td in the First Schedule in relauon  te
coking coil mmes  Section §  provides
that the night, title and interest of the
owners of the coke oven plinis speufied
m the Second Schedule shall vest in the
Central Governmen!  Sectron 12 provides
for the piyment of Wn amount

In Schedule 1 of the principal Act cols
mn 5 specities the amounts n rupees te
be paid by the Government 1o the ownere
of the mines During the debate on the
mamn Bill we had rised thiy guestion and
viprossed our doubl that this amount has
nol beea determined or fixed on any sciea
tfic formuiv or based on any rational
fita, and that the amount 19 deternmned
arbitranily according to the sweet wili of
the Government  IThey have favoured the
foreign-dominated companies At thet
ume, late Mr Mohan Kumaramangalam
had categorically stated that the positiom
18 not hikewise but it 18 otherwmise | would
like 10 quote lim

MR DEPUTY SPEAKER You are re-
opeming the question of amounts fixed

SHRI P M MFHTA
opening the question The FPist Sche-
dule specifies the amount What I want
to bring o the notice of the House and
to the notice of the Minusier 1s that they
have mol kept the assurance given by late
Mr Mohan Kumarantangalam, the Minis-
ter incharge Nol only that They have
piven handsome amounts 1o thewr favoun-
ues who have paid large sums to the elec
ton fund of the ruling party

1 am Bsot re
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MR. DEPUTY-SPEAKER: If this is
a0t re-opening the question, how does it
come within the scope of this Bill?

SHRI P. M. MEHTA: It comes within
the scope of the Bill. Section 4 provides
for transfer of powers

MR. DEPUTY-SPEAKER: I have not
boen able to follow how it comes within
the scope of the Bill. [ am a Lttle slug-
gish in my brain power. [ will listen to
you a little more,

SHRI P. M MEHTA- Unless the am-
ount 1 properly pard, how can the dedoc
tion tuke pluce? At the end, the worker
will be the sufferer.

This is what late Mr
aangalam had said:

Mohan Kumara-

‘W have proceeded on the bams of
the valuation of the physical as-
sets of the local coul mnes oam
the ovne side and the saluation
of stores and stocks on  the
other. 'We have made a valua-
tion of this and on that basis
fixed a reasonable amount 18
compensation 1 do mot think
there 1s any difficullty We have
not proceeded on the basis of
the paid-up capital or the loans

y bat purely on the basis of the
valuation of the physical assets
of each mine ™

MR. DEPUTY-SPEAKER: Yos cin
oaly summarise what he had said. Even
80, I have not been able to understand
how it comes within the scope of the Bill.

SHRI P. M. MEHTA: As [ have qoot-
ed him, he had assured the House that

What has  this Government dose?
They bave given o Bundhemo, compen-
sation amounting to Rs. 2332  lakhs
against their assets of Rs. 15 lakbs.....

MR. DEPUTY-SPEAKER 1 must tell
you, all this is irrelevant to the Bill,

(Nationalisation) Amdt. Bill
SHRI P. M. MEHTA: It is relevast,

MR. DEPUTY-SPEAKER: How B it
relevant to the question of giving power
to the Commissioner of Payments 1o make
these deductions towards the arrears of
workers? How do the amounts come i
now? I do not understand it

SHRI P. M. MEHTA
suys:

Here, Clause 4

“After section 12 of the Coking Coal
Act, the following <ection shall
be inserted, numely, 12A."

What 1s section 12 of the principal Aet?
It says

“In conm:deration of the retrospecfive
operation of the provisions of
secuon 4 and section 5, there
shall be given by the Central
Government 1n cash (o be owner
of every coking coal mine spe-
cified 1n the First Schedule... ™

Therefore, it » relevanl. Any way, |
will finish in two munutes. . ’

MR DEPUTY-SPEAKER You are
going mto details of how much amoamt
was given to each owner and so on. Thi
is irrelevant Any way, yon bhawm
Limited time and you try to conclude mow,

SHRI P M MEHTA:-
two  minutes.

I will finish i

MR. DEPUTY-SPEAKER: Yeu ise

poing into details of amousnts given te
each owner now. [ do not think that has
anything to do with the power givea l-
the Commissioner of Payments.

SHRI P, M. MEHTA: I will only read
out the percentages of compensation
given aguinst assets.

Burrdhemo—155 per cent; Beajans-
bari—~29 per cent; Khas Jambad-—é
per cent; Hingir Rampur 60 per cent,
Swadeshi Mining 54 per eent, Newton-
chikli East Nimcha Madhajore 125 per
cent; this K. Worha Group have paid a
bandsome amount in the Dindigul elections
to the ruling party....
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MR. DEPUTY-SPEAKER: I do not

dwputs your right to cmticise the ruling
party or the Government, but there should
be a proper occasion The scope of this
Rill does not cover all that.

SHRI R. K. SINHA (Faizabad): Sir,
shall we be allowed to have any discus-

Non-Coking Coal Mines
{Nationalisation) Amdt, Bill

agt 9T QT ®T W § N ww gt
T 7k wgr ovan § fe o wvpAl N
weaTs 0 & form g1 %Y v wfafr
ar wIw afafs & qra o At &
s fadra oy & 1 g a (e W%
w0 s & g € | g enita

sion at all on planning—planning for the
poor people of India? We could not dis-
cuss it in the last Session This Session is
also coming to a close. Planning is
taking a back secat,

%Y AEH KT AATH ¥ ATG A AL
{77 qF-ARTT E TG AT | MU AT
qAgY Y I & va wr ¢ 9 %
T YawTer %7 fagaw qrer §) wav e
6T qar Y4 & fE w1\ Ry &
TEHA WY ? URIOEr §F T § e
T S YO ¥ awenwl s 9
wsqma A5t w7 ®ar wfgg «r ?
wAgQ ¥ ARG ¥ § 7 OW avg .
o wmy X el wsatw w0 ey
darar g gur fe oY qurd W
TEH AT €7 & T 7 A A€ NR
frar ot 3% €A% qIw ¥ ¢ e
HEY oY i wrorg <y w7 XY g feer
TEAT T F—IAH FT O, N
¥z Y ¥ THTAT, DR F7 THAT,
8T THTAY F7 w@T Ern 7 gAw aL §
o B trme gy fear o

MR. DEPUTY-SPEAKER:
please,

SHRI P. M. MEHTA: Shethia Mining
13 per cent, Bengal Coal 73 per ceat
Western Bengal Coal Fields 52 per cent
and Parasea 25 per cent I would ask
the Minister to scrutimise all these things.
Sir, after nationalisation. ..

Order,

MR. DEPUTY-SPEAKER: Let him
scrutiniss.

SHRI P. M. MEHTA" After nationali-
sation what has happened to these indus-
tries? The production has dropped....

MR. DEPUTY-SPEAKER' That is also
»et within the scope. Mr. Madhu Limaye.

SHRI P. M. MEHTA* The prices have
gone up and workers problems are
sccumulating. . . .

ot oy § gA¥ ST W sraey
wigar § fF o Ay o1 ag a1 ade
¢ foad woir & w0 & sfqar @
AT &, WY XA §TA ¥ WY T qwwqT
T fir ¥ WY eyl fadaw wg 36w
wav afafr @ agwr afafe & aeen
wfward awr faar svg ?

MR. DEPUTY-SPEAKER: There may
b another occasion for all that, Mr
Madhu Limaye.

SHRI P M. MEHTA: ..and the
Management has not attended to their
problems,

ot wg fl (wrwr) : FTeEw

gA aA— gax gowdt §
wgre, uz foias o) whien ag W

facifarar & qrer awwsr feg ank § @

W wm ? grr gz frarw oW v
97T §14 TR 7 w75 feay s
g AT Af Ay AfEoE e Y
% ¥ vy ¢ fr e g ¥ fg
¥ A1 alt A TLIFT § w1

A T ¥ I qwear 9T fawne s
¥ faq ¥ wwit AqrT s § 1 Feforw
SIERT wrE F Ak ¥ aft gwr 1 wifer
T ATEA TR ¥ A ¥ o g W
Friaws & art & g @ T & 1 W
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& ¥ agrawor 1 fadaw g o
A AT A A TN AR whEAzA
Erd i umar wrzadRr w2 E
&5F ¥ 9 wof fagr I g Aw v A
g faavr w4 gY w71 & am W
N, e T fay oz ez
§ | UF A& a7 ¥3W fF 79 qgeaqw
fadms XT38zt ov saTEe AeEE
®qA ¥ qrq vy iz

g ara— Y wAET & wren-
& g g —afrm FyoE A
i 27 oIw, e Ay T A ow-
oF Faga g faew3a qte sfe
Wi AT G & TT FT IS
T w1

% T ¥ a7 wgar wEgw g—
AT WA W ®1§ TET W
faqa® ¥ &7 QY % qFY TF IEU
g wrfgd e O s &7 auwar
g WEUR & QI TEEwr wt
SATT FT ATES # A7TY | AW EHETHT
Y AT F7 & a9 frgaw wdm
IAY WAEL ®T AT I, AT 67
AT TR G JUNRRTEY ¥ FEATH
LAL ]

wfwre ara & g sga1 NFgav F—
w RN BT AT WIT WA ATEA
w1 e fea, 3R gwa fearor
T & AR 'oee o
qgaaY 9% feary st fear o sagwEl
wERY ¥ 9T 4F A F) 5 onw
YEEIT FTATHIT 947, TEA A E
JAE! FH FE@ § WY I4q g A0,
afen o1 aww wfr g€, afew aw
T T g A, G A
€T G | ¢TF aTRA FA qOTEE
91T AR & Ferger fed g wa

(Nationalisation) Amdt. Bill

9 fear &, afst wiy @ fremd
ot 7 & 1 safed fravor & ot ¥
AR, 17T g fgrw e g Q) o
WI935 | §fAq 1A art oAy &
THEF VT AT TEAT T )

JaTene wZ1Eg, #7 41971 8, vA%
AL H T UMD FG A0 7 A WS
srqar & & wrr mwoow Afa afs
TLTHAT AT IAXT 97 97 gaw fawy
Y =3 fag % w7 wa3 afufa o age
afafr 1 w7 7 Furd TrEATET WY
] |
MR, DEPUTY-SPEAKER I would
accept as s general principle that more
haste is more waste, and [ think the Bill
that we arc discusming right now itself is
an ecxample of this. Yesterday, we
adopted the motion for consideration in
five minutes but now, m the general dis-
cussion on A clause, we are spending 30
much tume that it comes to somcthing
like an hour or even more than that, I
think it is very important and I woukd
agree with Mr. Madhu Limaye that we
bave a very great responuibility and this
Bill which touches hundreds of thousands
of our people has got to be gone intd>
very very carcfully. If we do a clause in
a hurry, we will not only get ourseives
into trouble but, perhaps, it will create
confusion m the country. It would be »
good thing that we go through every
Bill carefully not only on the part of the
Government which prepare the Bill but
we have also & responsibility in  this
House [ think we are very fortunate in
thi* House that we do have :ome wery
bardworking, very able and woiy paine-
taking members who go through every
little detail. We should be grateful for
that. It is very good for the democracy.

SHRI MADHU LIMAYE: Thank you,
Sir.

THE MINISTER OF HEAVY
INDUSTRY AND STEEL AND
MINES (SHRI T. A. PAI- I

am grateful to the Members for
gving support to this amendment. The
only complaint has been that when these
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amendments were suggesied to the origi-
nal Bill, the Government had not
sccepted  them, that it should bave been
more graceful if they bad not done 80
and that now the Governmtnt cumes too
late 1o the day to acvept this

Anyway, the hon Members would re
member that when the non-coking coal
mines were nationalised, these provisions
were incorporated and if at this Stage.
the Government has come 10 make
amendments n onder that the workery
inlerests may be protected, particularly,
mn wiew of the fact that when we look 1oty
the accounts deeply, we hnd consider-
able arrears of amount under provident
‘fund and arrears under statutory Liabihues
to the employees due und since we had
‘appointed a Commussioner of Payments
‘and we are  entrusting him the due
amount, we thought it was neccssary for
‘ws to come before this Housc and get
this amended s0 that justice that was
'due to the workers could be done

1 entirely agree that it would be most
demirable to go into all the aspeuts before-
band because particularly 1n this case
when you look at the figure of the PF
alope due to the employees it comes to
Ra. 6 crores in the coking coal mines and
in the other coal mines it comes to about
Ra. 10 crores. 1 don't know what exact-
ly the liabilities under gratuity and other
would be but at least in the case
royalty still it wenld be not lesy thao

B

10 the extcnt that they have given personal
antee and m case the security gets
exhausied the workers have a right to

against them

(Natioiatdation) Avde, Bill Lo

SHRI SOMNATH CHATTERIESE:
Many companies bave other amcts sl
business.

SHRI T. A, PAL. When you legislai:
you legislate for all. There might be
surplus  in some cases; there might be
heavy deficit in some other cuses. [ am
unable to give you a case by casc analysi
ot that the situation would be On the
whole while we have decided to give com
pensation of Rs 16 crores uader ths Act
and another Rs. 40 lakhs which comes
by way of interest and Rs 56 lakbs by
way of mnagement expenses and s. on,
these arc all personal habilities that have
got to be met The habilities Jue 0
employees as PF  amounts. as statuton
labilizes, etc would be deducted and
they will have a priorty  before any
secured or unsecured habrliies of the
rompuny  (Questions were asked about
the awares Suppose 1t 13 a slatutory
award and under it commitments have
not been kept up If it way voluntary
advice whith was not caned out 1 am un
able to say anything If (here nre agres
ments which arc equally enfor.cable ant
the commutments have not been kept up
If there arc any bonuses declared whih
13 payable and m regard to which
they fal, all these will comes under the
wages and they will be deducted before
any othér payments are made

SHRI SOMMNATH CHATTERJER
What about proceedings peoding before
Induetrial Tribunals at that time of
nationalisation? What will bappen
those proceedings?

Ia other categories they have got
eivll remedies and every little thing casmot
be protected by any legislation that we
ink of We have conferred poms
by the enforcement of

;
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the Government and we sce that em-
ployees' participation must be ensured
adaally,

What are the modalities of all these?
We have got a wage negotiating commit-
tee which will be sitting at all times
between the employees and the coal autho-
rities and I do hope that they will be
aiving at some kind of participation
atrangements. Whenever the word ‘parti-
cipation’ is mentioned’, it means some-
thing to the employer and entirely some-
fing different to the employee. 1 would
very much like that these modalities are
worked out so that the employees may
have the sense of participation at all
stages, So far, it has not been suggested.
Let them be elected so that the claims of
individual miners could be placed before
them. We felt that individual members
could not ask for this; nobody pressed
forward their claims. This responsibility
shall be taken over by the Commissioner
for Payments,

Another suggestion was made to me in
the other House which T have accepted.
By executive orders. I have said that
even the labour unions will be permitted
to make representation on behalf of fthe
employees regarding the claims. T hope
that there should be no difficulty at all for
mmy employee to prove his liabilities and
gct  his money collected. But, T have not
provided for in the Bill. By executive
orders, we shall provide that they will
Mave the right. The fundamental right
i that of the employee himself to claim
the amount that is due to him. What we
are trying to do is this. The amount that is
doe to them should be given so that they
may not suffer in collecting the money
that is due to them.

SHRI K. D. MALAVIYA (Domariaganj)
How do you realise that?

SHRI T. A. PAL It is all a question of
up the facts of the case because,
is due to them or what is not due to

BHATTACHARYYA:
the Fayment of Wages Act, any
to the court and

(Nationalisation) Amdt, Bill
claim the wage of the worker. Why

should mot that sort of provision be in-
cluded in the Act itself?

SHRI T. A. PAI: There are many
unions. We could not think it possible to
include it. We are only trying to see that
this right is conferred on them.

SHRI K. D. MALAYIYA: [ would
like to know from him whether the claims
of the workers—employees—come under
the Compensation Fund?

SHRI T. A. PAl: Qut of the Compen-
sation Fund, all the amounts duc to the
labour will have precedence.

The difficulties of the Gorakhpuri
labourers  orgamsation have been placed
before me. Many hon. Members have
also pointed out to me that my predecessor
had made a certain commitment to the
Housc that their problem would be looked
into. I shall certainly keep up thoes
commitments because [ know that it is
one problem. So far as the existing
Iabour is concerned, we have tried to see
that they all have been absorbed. They
have served that organisation for a long
time. I should see what can be done &0
them.

Another problem that has been pointed
oul to me is with regard to seven em-
ployees of the Coal Mines Association. I
do not know what exactly the function of
the Association is. But, in the course of
taking over of coking coal mines, we have
almost absorbed about 30,000 more em-
ployees then were registered with the
Provident Fund Commissioner. Accordv
ing to us we have some surplus labour.
It does not matter. With the development
of the mines that we are now going ahead,
we should be able to make use of them.
1 shall see how exacily these seven sum
plus people could be made use of. I may
assure the hon. Members that when we
take over the industry depending upom
their own merits, if they arc found suit-
able for employment, they will get pre-
cedence over the others. 1 cannot give
any commitment that they would all be
absorbed.

_ SHRI B. R. KRISHNAN: What have
you downe with regard te pending casee?
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SHRI T. A, PAI: Another point that
bas been raised is this. Why, immediately
after nationalisation, has the production
of coal fallen? I say that after nation-
alisation the pattern of production had
undergone a change. The requirements of
the thermal plants have been going up
year by year, The production and con-
sumption of coal by the thermal plants
bave also been mounting As a matter of
fact, in the Fourth Five Year Plan, the
requircments of coal to meet the needs
of the thermal plants were of the order
of 19 million tonnes. If the installed
capacity of the plant for the Fifth Five
Year Plan goes through, this will be
stepped up to 50 million tonnes of coal
for power supply alone.

If the sicel industry target of 14
million tonnes is to be assured, then 1 am
afraid that the coking coul pioduction will
bave to be stepped up to 28 mullion tonnes
instead of the 18 million tonnes that wuas
plauned 1o be produced this year,

- Apan from that, 1t is a fact that between
1968 and mow, the produttion of soft
cohe which supplics the fuel requircments
of UP, Bihar, Bengal and tise cities of
Delhi and Kanpur 1o a very large cxt:nt.
where the common people aie involved,
went down from 3.5 million tonnes to
25 million lonnes, because this was mot
considered very impo:tant. When the
priorities for the steel plants. for the in-
dustries, for small-scale industries, and for
power generation all went up, the rail-
ways were compelied to give the lowest
priority to this, But anyway, we have
revised this lately, and we have set up a
committee at the point near the coal
mines, which consists of the railway
authorities, the Coal Authority and the
Stecl Authority coordinating at that level,
and here at this level, the Railway Minis-
try and my Ministry have been coordinat-
ing completely to see that at least the
movement is stepped up by 1000 wagons
extra per day until suffic’ent stocks of all
these types of coal are built up.

I assure the House that the production
of soft ccke will be stepped up from 2.5
million ¥ nnes to 4 million tonnes with
@hich I feel that the requirements of

{Nationalisation) Amdt. Bijl

the country should be sufficiently met.
But I have still problems,

Even the going up of this production
by itself is going to be a herculean task.
Increasing the production of coal from
70 million tonnes to 140 million tonnes
in five years is not going to he g3 small
effort; it is going to be a very big effort.
But what about the transportation? If we
are going to depend entirely on the rail-
ways, then transportation would not be
possible. Therefore, we are trying to have
a total transport approach to this prob-
lem, and we have approached ithe
Planning Commission as well as the
Ministry of Transport to see that as far
as possible, coastal shipping and inland
waterways within the country are also
fully utilised for moving coal over long
distances. We have established a linkage,
through & linhage committee, hetween
particular generation plants and the coal-
fields, =0 that the supply of coul to the
power plants is not held up.

I assure the House that while I am
aware of the dissatisfaction that is thers,
1 am aware of the prices having gone g
in some places, I am aware of the shory
ages herc and therc and 80 on, by the
time we meet next, I shall be able %0
report a much more satisfactory pro-
giess in the movement as well as in e
bringing down of prices.

My hon. friend has pointed out 0 me
thc difficulties of the small scale indoe-
trics, particularly the bangle-makers of
Firozabad. Actually, we had tried
move six rakes, and six rakes have beea
moved, but now I understand that they
bhave gone only to a few persons thers.
and a few persons have been able
corner all the stocks In any case, I shall
have to look into the ntter again amd
sco that the State Government is involved
in this distribution,

st gvw W wga Wy It
tﬁmﬁ-ﬁﬁﬁmttmu‘nﬁv‘!
agt WA &)

« SHRI T. A. PAE Anyway, it was fowsd

‘that they were asked to desigaature somd

persons, and rightly or wrongly, scme
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persons might have been designated, and
coal has moved, but perhaps it has not
reached everyone; some people nyght
bave tahen advantage of it. I shall cer-
tainly look nto it ‘and see that there i1s
mute equitable distiibution of coal

SHRI SOMNATH CHATTERJEE
May I know whether the Coal Mines
Authority will implement all the recom-
mendations of the C(‘entral Wage Board in
future, so far as the nationalised col-
lierics are concerned?

MR DEPUTY-SPLAKER I am not
allowing any more questionts now Now,
I <hall put the amendments to vote

SHRI
would lik¢ amendment No
10 vote separately.

RAMAVATAR SHASTRI 1
1 to be pu

SHRI SOMNATH CHATTERIJEE
1 wolild likc amendment No 2 to be put
te votc separately

(@r> TRV T i3 Hadl L )
AT W 0T T AN TTT AT

MR DEPUTY SPCAKER Only those
amendments which yon want to press will
bhe taken separately and put to vote The
others which you do noet want v press will
be disposed of by vowe vote

I shall now put amendment No 1 to

the House.
Amendment No | was put and negatved

MR. DEPUTY-SPEAKER' The ques-
tion is

Page 3,—
dfter hine 3,—insert—

“(4A) In case the amount paid to
the Commissioner under section 21 is
lese  than the total amount of arrears
referred to in sub-section (1), then the
Central Government shall pay, within

(Nationalisation) Amdt, Bill

one month from the date of determina-
tion wunder sub-section (4), the amouat
of difference to the Commssioner and
shall be entitled to recover the same
from the owner of the coking coal mine
o1 group of cokmg coal mines or coke
oven plant, as the case may be, as of it
were an arrear of land revenue””

The Iok Sabha divided:

Division No. 21] [15.47 s,

AYES

Bade, Shnn R V

Bhattachaiyya, Shri Dinen
Bhattacharyva, Shr S P
Chatterjee Shn Somnath
Dandavrte, Prof Madhu

Dutia, Shri Biren

Goswami, Shiimats Brbha Ghosh
Haldar, Shnn Mudhuryya

Shri Krnishna Chandra
*Hashim, Shr1 M. M

Halde:

Hazra, Shni Manoranjan
Joarder, Shri Dinesh
Joshi, Shri Jagannathrao
Kachwai, Shrnn Hukam Chaad
Knshnan, Shni E R,
Krishnan Shn M. K
Limaye, Shri Madhu
Mavalankar, Shri P. G
Mayavan, Shri V.
Mehta, Shri P M.
Mulkherjes, Shri Samar

Mukberjee, Shri Saroj

<t ¥Weongly votes for Ayes.
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Nayar, Shri Baksi
Nayar, Shrimati Shakuntala
Pandeya, Dr. Laxminarain
Patel, Shri H. M.
Pradhan, Shn Dhan Shah
Roy, Dr. Saradish
Saba, Shri Ajit Kumar
Sezhiyan, Shri
*Shastri, Shri Ramavatar
t8hukla, Shri B. R.
Singh, Shri D. N.
Subravelu, Shri
Viswanathan, Shri G.
Yadav, Shri G. P.

NOES
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Abirwar, Shn Nathu Ram
Ambesh, Shri
Appalanaidu, Shri
Awdhesh Chandra Singh, Shti
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Banerji, Shrimati Muku}
Besra, Shri 8. C.
Bbargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Chandrashekharapps Veerabasappe,

Shri T. V.

Chaturved:, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chhutten Lal, Shri
Chikkalingaiah, Shri K.
Choudhury, Shri Moinul Haque
Daga, Shri M, C.
Das, Shri Anadi Charaa
Das, Shri Dharnidhar

(Nationalisation) Amdt, Bill
Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.
Dhamankar, Shri

Dharia, Shri Mohan

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar

Engti, Shri Biren
Gautam, Shri C. D.
Gogoi, Shri Tarum
Gowda, Shri Pampan
Hansda. Shn Subodh
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Tha, Shri Chiranjib
Kadam, Shn J. G.
Kadannappalli, Shri Ramachandran
Kailas, Dr.

Kapur, Shri Sat Pal

Kasture, Shri A. S.
Kotoki, Shri L:ladhar

Kushok Bakula, Shri
Lakshmunarayanan, Shri M. R.
Mahajan, Shri Y. S,
Malaviya, Sbri K. D.

Mandal, Shri Yamuna Prasad
Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath

Modi, Shri Shrikishan
Mohammad Tahir, Shri
Mohapatra, Shri Shyam Sunder
Nabata, Shri Amrit

Negi, Shri Pratap Singh
Palodkar, Shri Manikaro
Pandey, Shri Damodar o

*He voted by mistake from % wrong

eordingly.
tWrongly votes for Ayes

seat and later informed the Spesker sc-
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Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sudhakar
Panigrahi, Shri Chintamani
Paokai Hnokip, Shri
Parashar, Prof. Narain Chand
Patil, Shiy ¢, AL

Patil, Shri E. V. Vikhe

Patil, Shri S. B,

Rughu Ramaish, Shri K.
Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Sewuk, Ch.

Ram Swarup, Shri

Rao, Shrimuti B. Radhabu: A,
Rau, Shri Jagannath

Reddi, Shri P. Antony
Reddy. Shri P, Nuarasimhay
Richhariya, Dr. Govind Das
Rohutei. Shiiman  Sushila
Roy, Shri Bishwanath

Rudra Pratap Singh. sShri
Sani, Shrr Mulhr Ray
Samanta, dhri § C

Sanghi, Shnn N K

Sathe, Shri Vasant

Sayceed, Shri P. M.

Sethi, Shri Arjun

Shankaranand, Shri B.

*The following members ulso recorded their votes for Noes:—
Sarvashri Madho Ram Sharma,

{Natwonalisation) Amdt. Bill
Sharma, Shri Nawal Kishore

Sharma, Shri R. N.

Shastri, Shri Biswanarayan
Sher Singh, Prof.

Shivmuth Siagh, Shri

Singh, Shri Vishwanath Pratap
$inha, Shri R. K.

Sokhi, Shri Swaran Siogh
Stephen, Shri C. M.
Suryanarayana, Shri K.
Tiwari, Shri Chandra Bhal Mani
Tiwary. Shn D N.

Tiwary, Shri K. N.
Unnikrishoan, Shri K. P.
Verma, Shri Ramsingh Bhai
\etma, Shri Sukhdeo Prasad
Vidyalenkar, Shri Amarnath
Y adav, Shri R. P.

\MR. DEPUTY-SPEAKFR. The result*
ol the division is:

Ayes: 3b; Noes: 104,
The mofion was ne gatned.

M2 DEPUTY-SPEAKER: 1 will now
put am.rdinents Nos. 3 and 4 to vote.

Amendmonts Nov. 3 and 4 were prt and
nevatin .

MR. DEPUTY-SPEAKER: he ques-
tior is.

“That clause 4 stand part of the Bdl”
The motion was adopied.

Clanse 4 was added 10 the Bill.

Jopdish Narain Mandal, Mani Ram

Godara, P. R. Shenoy. Genda Singh, M. M. Hashim and B. R. Shukla.

1823 LS—4.
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[Mr. Deputy-Speaker]
Clause S—{Amendment of secfion 23)

MR. DEPUTY-SPEAKER: MTr.
deya,

Pan-
are you moving your amendment?

LAXMINARAIN
I move:

DR.
Yes, Sir.

PANDEYA:

‘Page 3, line 34, add at the end

“and before filing the claims the
Commissioner shall consult workers’
representative from the concerned mine
elected specifically for this purpose.”’

&)

&lo FAHATAW qiFa : STTETE
ST, AT g oY gafad foar aar 2
fir wifaen foflr srvgaa & arg sd=rfai
F Mz wfast & gfafafrn 51 wfee
farar stra M7 d g wiafefa faa T wd-
Trifedt Mz wfasY F @ & aag §
7 €T F@T % | A9H! AEAH §
fF FT=T €0 &1 Ui srfwst & wfasy
fafe & &7 F ardr & AT T TT IaF
gT 3 agT 9 & ) W WY A H
1T AT AT TFA & | I7 q9 F1 OFA
FWT MNT FFAT S0 & 15 qrar
arel 7 T T IHC F FETE F
far afe arg#7 ¥ arg F47ET 7T
afasi & fagifay afafafy @@ 3
ar & qaaar g fF gawr am A
F1 faa adar | gafaxr &g 29 9%
Fi grfaam f&ar a7 2 47 5 F 7R
fF

“ .. fwdr wher fafy,  Fo
fafa, saam ar /ey o= fafa & .12
H aE 39 wwie fAaifia sfaaat #r
o 7 T @@ wfge Gy, g7
99 A A9 FF wiafaaw, 1948
FETT 3T & A H73 (4 GTHIL T
fra waar am afEe @Gy e
T EEA fFr srass g ... #WT
FWagaFag 5 @ f awa

SEPTEMBER 4, 1973

Non-Coking Coal Mines
(Nationalisation) Amdt. Bill

T ST @5 g | gA arg § § Arear

100

g fr faeer dfema e & 97a -

“OIT 31T WIET FET ¥ TR
AT weafegs @m &
Foal ¥ wfafHfa a/,
o zo gasw & fag
fafese  fRatisa  famr
s, qawsr &an |7

THY qag | FHOT AL g §qr
FAAET H1 Fizargar dar g1 @ &
g% are # @gfema dar et &
AT g [T S TEF EET FA L
Faarfeal w1 sad vifefqd © #39 &
Hiwr fremr =nfga 1

SHRI T. A. PAIL: I eg to move:

be accused that I am always unreasonable
in accepting a reasonable proposition,
but I do not consider that this amend-
ment is necessary. I am unable tfo accept
it for the simple reason that for the sake
of getting this an election is to be held
and an employee is to be elected. Ulti-
mately, while there are so many unions,
I do not want one more conflict among
them. What is most important is to
prove urgently the claims of the indivi-
dual employee who will be assisted by
the Commissiner for Provident Fund,
and he can be assisted by his own union
in arriving at a figure. Witn this I thick
the Member must feel satisfied that there
will be enough protection given to the
employee concerned.

MR. DEPUTY-SPEAKER:
the amendment to the vote.

I shall put

Amendment No. 5 was put
tived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

and rega-

“That clause 5 stand part of the Bill”"
The motion was adopted.

Clause 5 was added to the Bill.

Clause 6, Clause 1, the Enacting For-
mula and the Title were added to the Bill.
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SHRI T. A. PAI: T beg to move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
moved:

Motiion

“That the Bill be passed.”

Y gFm |F FFTA: T AfawT @
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Fgr 7 2 fa wifasz we quv 77 g%
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Fem ! Affww wFEn a3 @
: md fau o saa whse &
fer | Ffaee F & 98 FX I FA
T THAT & T6FT AT 73l A | H
argat g fF fomdr o <fs== g afmas
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3 A9g4 F AN TE AT FL qS G
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6 A qFaH 92 g @ 646 |

g F31 14T g fF Fadwm H A
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& 105 w9z, fwdr 1 25 T=Ee
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AT 97 AT IELF 3§ T9 99 A
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2 fv 37 #r smfg 9%, 57 #t a9
FX GR/T ARG FTAT 27 & g faaw
ST 3@ o9 A A g Fad
1 @Al T AEa A9 grd §  fan
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¥ & qar qwg<t A1 9w, wag
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SHRI DINEN BHATTACHARYYA:
Sir, 1 fully support the amendments that
have been brought here. The question
is whether after nationalisation any ob-
jective planning has been done in regard
to the coalmines. In 1963 the Estimates
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Committee in their report on NCDC re-
commended that broad principles regard-
ing the financial and economic obligatons
of public undertakings should be laid down
by Government. So far this has not been
Jone. Though the coal mines have been
nationalised, the spirit of the old mine-
owncrs who looted the country still
remauns There is chaos everywhere and
production has gone down. In the distri-
bution machinery also, there is chaos.
Even in Delhi vyou do not get coal for
your kitchen Your servant will stand m
the gneuve and may get 5 Lilos of coal.
In Calcutta and other areas also the posi-
tion is the same and the prices are going
up

You have to remove burcaucratism to-
tally from the nationalised mines  The
muinister said that wage Board 1ecommen-
dations will be implemented. But on 30th
Tune 1973 the Coal Mining Authonty re-
tused to give annual increment, which 1s &
clear recommendation of the wuare board
in the Bauswa colliery in Dhanbad, there
15 a senous dispute,

MR DI PLUTY-SPLAKER, In the third
reuding, the <cope 8 hmited to advancing
arguments cither m suppott of  the Rill
or aganst ot

SHRI DINFN BHATTACHARYYA:
1 am supporting the Bull

MR DEFPL1Y-SPLLAKLR e all these
things relevant for that purpose?

SHRI DINEN BHATTAC HARYYA:
They have brourht this Bill and nation.-
Ised the col mines

MR DI'PUTY SPLAKER" ‘This 15 not
the Bill to nationalise the coal mines.

SHRI DINIEN BHATTACHARYYA-
It » provided in the Bill that from the
compensation, workers' dues will be paid.
In connection with that, I am making my
submissions  They have not yet been
able to fully scrutinise the registers ot
the miners in every mine, so that the ac-
1ual miners who were working before the
take-over may get their employment 1
the mines and also their dues. Tt was
assured by the ministry that this will be



105 Coking Coal Mines BHADRA 13, 1895 (SAKA)

(Nationalisation) Amri. Bill

done within a short time, but that has
not been dome yet. So, the minister
should look into the matter and see that
these bureaucrats do not spoil the atmos-
phere by refusing their due increments and
other benefits, creating chaos thereby.
That should be looked into so that the
workers may also get enthused to produce
more after the nationalisation of the coal
industry.

16.00 hrs.

SHRI P. M. MEHTA: Sir, nationalisa-
tion is not an end in itself it is only a
means, an instrument, for the social good.
I hope the Government would not use this
instrument only for political popularity
and with an eye on the elections. After
nationalisation we find, especially in my
part of the country, that there is an acute
shortage of coal. In my own home town
workers in many industries are laid off for
shortage of coal. The price of coal is
also going up because of shortage of coal.
The first thing that requires the attention
of the Ministry is adequate supply of coal.

It is a matter of regret that immediate-
ly after nationalisation 5,000 workers of
Bihar coalmines were retrenched for no
fault of theirs. Either they must be
taken in the very same mines or they must
be provided alternative employment,

Then you would be surprised to know
that a social security scheme like pension
has been stopped in some of the mines
after the nationalisation of coalmines. In
spite of the repeated demands of the
workers for the continuance of the pen-
sion scheme, the management has turned
a deaf ear to their requests for pension
even after putting in a service of 30 or
35 years. This must be rectified by the
management. Tt is a matter of shame for
the Government that after nationalisation
they have stopped a benefit which the
workers were enjoying prior to nationali-
sation,

The hon. Minister has said that there
is a proposal under consideration for
transport of coal by sea. If coal is trans-
ported by sea to the port towns, it will
solve the problem of shortage of coal to
some extent. But since the transport cost

-
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by sea is higher than that by land, the
industry will not be able to afford it un-
less some subsidy is given for transport
of coal by sea. [ hope the Minister will
consider this point.

SHRI T. A. PAI: Sir, I have already
answered most of the points that were
raised in the subsequent debate. I know
in Gujarat there has been shortage. As
pointed out by hon. Members, most of our
problems of transport would be solved
only by having a total approach to the
transport problem. I know that railway
transport is cheaper because it is subsidis-
ed. We shall try to see that a system of
transport rates is worked out which is
fair to all. I have already pointed out
that the needs of the power plants, the
steel plants and the industries, both large
and small, will be given priorities. So
far in the matter of brick-burning coal
and the soft coke required by the majority
of the people the consumer has not beer
given enough importance. Recently in a
conference with the railways we  have
come to the conclusion that this must be
given some priority.

I never said that the coal prices are
fair. I never commented on the prices.
I only pointed out that I am aware that
the prices are high in the market and it
will be our endeavour to see that we
take steps as soon as we can tg have
dumps built up, and sufficient stocks, so
that we might be able to maintain prices
and see that consumers are able to get it
at reasonable prices.

MR. DEPUTY-SPEAKER: The ques-

tion 1is:
“That the Bill be passed.”

The motion was adopted.

—_——

16.06 hrs.

MOTION RE: APPROACH TO THE
FIFTH PLAN—contd.

MR. DEPUTY-SPEAKER: Now, we
take up further consideration of the motion
to consider the ‘Approach to the Fifth
Plan’.
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Before I call Mr. Bhagwat Jha Azad
who was on his legs on the last occasion,
I do not know how the House propose to
deal with this. We have less than 2
bours today. Tomorrow is the last day.
I am sure, many Members have many
things pressing on their minds. However
much they try to unburden themselves, the
official list from the Congress party
contains 62 names without the Opposi-
tion and I really do not know what to do.
Anyway, we shall proceed with it.

Shri Bhagwat Jba Azad to contnoe his
speech.

SHR1L BHAGWAT JHA AZAD (Bba-
galpur:: Mr. Deputy-Speaker, Sir, for
three days being on my legs, 1 started
wondering whether Mr Dharia and Mr.
Raghu Ramaiah are serious about plan-
ning. | was criticising in my opening
speech that the people have been pro-
posing to have a Plan holiday. But hers,
we find, after being decided by the House
that it shall devote three days on the
Plan, we are now at a place where we
fina that all other items of buwuness are
being got into and the Plan beng rele-
gated to the back side. I hope, this is
pot in the mind of Mr. Dhar and Mr

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): I fully share the
hon. Members anxiety as well as his
complaint.

SHRI BHAGWAT JHA AZAD 1 am
happv that Mr. Dhar, like his pronounce-
ments in the Approach Paper, 13 making
one more pronouncement and I hope he
means what he says

I welcome this Plan, as T said the other
day, #s a good economic document in
objectively  becuuse it spols Soth an is-
land of affluence and an ocean of
poverty. It says that 50 per cent of the
population, nearly 22 crores, in this
country shall have 50 per cent of their
consumption raised during the course of
the Plan. That means, they will have
more food, good housing, adequate
clothes and other things It is stated that
this will be achieved by deducting § per
cent of consumption of the upper strata,
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of 30 per cent of the population. ft shali
be a miracle for Mr. Dhar to see how he
would like to achieve this. 1 welcome this
that there must be a cut of 5§ per cent,
rather more, in the consumption and ex-
penditure of the affluent society which is
like a small island of prosperity in the
vagt ocean of poverty in this country.
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I am happy to find that it is stated that
growth will also go with social justice
Up till now, I would say, in the three
Plans and upto the Fourth Plan, never
before poverty was attacked directly, In
the First Plan, we had a strong founda-
tion, supposed to be so; in the Second
Plan, we had a wide-based; with socialist
pattcin of society; in the Third Plan, we
had been frustrated by two wars and in
the Fourth Plan which is only a4 few
months to go, we are lagging behind all
the targets.

I think, for the first time it is being
said that social justice and growth will
gc together. This myth, that if we have
growth in this country, allow everything
to go private, let there be private sector
and everything will take cars itself over
whelmingly, that only the Plan be plan-
ning the planning sector, I now being
exploded 1 hope, there will be growth
and social justice going tozether.

T am happy to find that -his Plan empha-
sizes two important points, employment
and basic needs These two things will
be given special emphasis n tne Plan
The first point is about basic nuedr five
basic necds, that is. adequate food. ade-
quate clothes, pood housing. t.ducation
and medical facility I hope, these basic
needs of the people will be ta\en care of
in this Plan.

16.10 brs.
[Surt K N. Tiwary n the Chuir)

The second point on which emphans
has bcen put 18 about employment We
sbell see in due course what they do in
the course of the Plan. § welc 'me this
Plan much more for the candid anad
forthright statement of Mr. Dhar that
“the Fifth Plan has evolved a decisive
bieak-through with the present and pre-
valent values”,
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I underline ‘social walue’. *“It is
to generate a new cthie.,” 1  under-
line ‘new ethic’. Will Mr. Dhar be
abl to find out or codify ‘a new
ethic, an ethic of discipline of equaality,

of dedication?’ I hope, this new ethic will
bc evolved by the Planning Commission,
by the Government and by Mr. Dhar.

He is saying that the journey tbrough
the Fifth Plan is difficait and arduous,
Wwe are not on a picnic. 1 am happy, I
agree with him, that we are not on a
picnic. So far we have had many picnics
in the Plans, we have had many forced
Plan holidys; I hope here will be no
Plan holiday, there will be no more
picnic, as the Minister says, and we
shall have 3 real and forthright, imple-
mentation of the Plan.

Now it is to be seen whether we have
get the achievements in order to justify
all these pronouncements and hopes of the
Minister. We know the achievements. 1
would not say that they are m=an achieve-
ments. This country, which Lad hardly
anything when it started, has gone a long
way to have a diversified ecconony in
agriculture and industry, to have a good
base in transport, in irrigation and power.
But my question is—and ! rush to that
question—whether they are adequate,
whether they are in commensurate with
the financial targets. I am sure, and I
underline this, that in this country we
had a bureaucracy, an administration
which only knew how to fulfil the finan-
cial targets of the Plan, that is to spend
as much as was provided in the Plan and
in the march, loot everr year. Never
was it seen that the physical targets were
ir commensurate with the fimancial tar-
gets.

Only seven months are there tc go for
the Fourth Plan to be over, and what
dc we find? We find that there s a great
difference between preaching and  per-
formance, we find a great diiferenze be-
tween precept and practice. 'What do
we find in respect of growth? Compared
to what had been promised, we have got
only 1.6 per cent growth in the vyear
1971—in 1972-73 1 hope it will not go
beyond zero—whereas a small country
like Pakistan claims to have achieved 6.5
per cent growth in the last year. They
alse had a war. We had a winning war
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ana they had a losing war. The question
15, why has this happened. Tt 1s because
there has been distortion in policy and the
implementation has been slow. The distor-
tion is very much there.
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For any Plan to go on the road of
success, what is important is that price
line must be held to that point from
where we start our investment aid pro-
duction. And what do we find here? Mr.
Dhar has very rightly said that “inflation
is inconsistent  with the objectives and
strategy of the Fifth Plan.” I  whole-
heartedly support him. The Filth Plan
cannot be allowed to go as the other
four Plans had been allowed to go. When
inflation invades the land, as he says:

“..it tends to accentuate inequality,
discourages exports, induces avoidable
imports and pushes the resources into
socially unwanted areas.”

The whole statement of the Minister is
correct. The question 1is, how shall we
see that this inflation, the monster, will
be stopped from eloping thz rider, the
Plar and the Planning Minister. See our
performance. In April and May this year,
in only two months, we had drawn from
thec Reserve Bank Rs. 523 crores. On the
onc side there is the Planning Minister’s
statement which is forthright, straight-
forward, which is wvery correct—every
word of it. But on the other side, in two
months, we have dawn from the Reserve
Bank Rs. 523 crores. From April last
year to April this vyear, the commercial
banks advanced Rs. 900 crores. And what
di¢ we get?

The Plapning Commission expects that
with  the expansion of money, there
should be expansion of production and
economy. I agree. Everybody agrees.
But, actually, what do we find? We find
that after drawing these credits there is
no requisite increase in investment and
production in the economy of the coun-
try. In 1970-71, savings out of profits for
investment was 29,9 per cent. Tt has de-
creased in 1971-72 to 25 per cent. In-
vestment go down to 25 psr cent. But
the profit goes up and that profit is distri-
buted and is not invested. Where does it
go? What happens to those profits that
go up? The Reserve Bank Governor him-
self has said:
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“The commercial banks advance
credit which was used for purposes not
desirable for the society.”

This is the statement oft the Governor of
the Reserve Bank, that they advance
monies for such purposes which are not
specially desirable. Who is responsible
for this kind of investment in the coun-
try? Is it the entire economic policy of
the country? The question is that we
have to find out the ways.

There are two kinds of inflation in this
country; one, inflation of money and the
other, inflation of inefficiency which has
come in the way of our plans to be fully
implemented.

With regard to the credit policy, banks
have been nationalised. We all wanted
it. We were fighting for it for years

and years, some of us on this side. In the
Jaipur Congress as long as two decades
ago, I moved an amendment. But I got
only five votes in the AICC. But, now,
the banks have been nationalised. A good
step, a very good step. I want to ask
the question. What is the frame-work of
the credit policy of these nationalised
banks to-day? Mr. Dhar himselt said
that “credit is available on a bighly selec-
tive and highly restrictive basis.”” This
is the statement of the Planning Minister.
T want to know as to who js responsible
for this credit policy. It is a brilliant
statement, a good statement, a statement
of facts. Then, why after the nationalisa-
tion of banks, we could not have a real
credit policy in this country? For this
who is responsible? To-day, the credit
that is  available is not invested for
modernising the production. The private
sector does not care for it. Why? It is
because Mr. Dhar is Planmng Minister
only for the public sector. He is not the
Planning Minister for the private sector.
I want to ask the Minister, Mr. Dhar
when we talk of mixed economy, is it
that the Government should plan only
for the public sector and not for the
vrivate sector? It should be an integrated
whole plan. To-day you are not planning
for the whole economy. You ars planning
only for the public sector. Why do you
allow the private sector to invest their
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in non-priority lines? Why do

earned are
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resources
you not see that the profits
invested - again?

To-day, we find that the mixed economy
does not carry us any far. This mixed
cconomy must be substituted by—if you
fear the word ‘totalitarian’, I will say—
an economy where the whole plan should
be a plan for both public and private
sectors and their adherence to the social
priorities must be taken note of and pro-
perly kept. We find that to-day, as you
said, we are trying to emphasize the
core sector. The important point made
in this Plan Approach Document is that
Mr. Dhar said that we shall emphasize the
core sector. I wholly support bim. But
he himself said in Gandhinagar:

“A crime was committed that in
1965, 1966 and 1967 the core sector
of the economy was ignored.”

I ask the question here. You have made
a statement. So, [ ask the question: who
is responsible for this?

SOME HON. MEMBERS: The Cong-
ress.

SHRI BHAGWAT JHA AZAD: The
core sector, you are emphasizing rightly.
I support you. We shall go with you.
You have yourself made a stitement. T
want to know, Mr. Dhar, Mr. Minister,
how this core sector can be strengihened
now which could not be done in the past
in spite of our strong adherence to it?
Therefore, I thought it is necessary that
we should see that the core sector is
implemented.

I want to know what you mean by core

scctor. I suppose you have put steel,
fertiliser, oil, coal, power, non ferrous
metals, etc. I want to know whether

education comes in this or not?....

SHRI S. A. SHAMIM (Srinagar): That
iz the hard core.

SHRI BHAGWAT JHA AZAD. What
about our social objectives? What about
our promises that education of all children
between the ‘ages of 6 and 11 will be
all-through free in the Fifth Plan and 75
per cent of the boys betwzea the ages of
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11 and 14 will be given free cducation?
Will you be able to achieve this or not?

Then I come to the next point—our
employment policy Mr. Mabalonobis
said that the strategy of the Second Five-
yvear Plan was to achieve full empleyment
during the course of ten years. But what
happened? You may calculate how many
years have passed. In 1961, in the public
sector, 70.50 lakhs were cmployed and
in 1966, 93.78 lakhs were eniployed, and
in 1972, it was 111.89 lakhs. Of course,
employment in public sector increased,
not according to availability of hands
for jobs. But, let us see the private sec-
tor. In the private sector, the figure was
50.40 lakhs in 1961, 68 lakhs in 1966
and 57.5 lakhs in 1972. Profit grows;
dividend grows; distribution grows: but
employment is coming down in the great
private sector! This is a sector which is
being emphasised by my friends who
talk of plan holiday! Sir, whom does the
investment and credit and profit policy
of these people benefit? It is a handful
of people in this country who live in
affluence, who cannot be touched by the
law  whereas our hungry millions suffer.
I am not a supporter of palaces, neither
about their destruction nor about their
protection, but one thing must be uander-
stood that no more storeys should be
tuilt on these palaces till the crying huts
bv the side come up to them.

There have been distortions in the field
of foreign exchange as has rightly been
mentioned earlier. We export textiles for
Rs. 100 crores. But what do we import
for them? Rs. 113 crores of leng-siaple
yarn. We are importing collaboration
and dye and that is for Rs. 50 crores.
Why should this distortion be there in
foreign exchange? You have got collabo-
ration for bush-shirts, coilars, nackties,
cosmetics. jewellery, wood furniture, and
they specialise in collaboration of under-
garments of ladies and genilemen! Why
should this collaboration be there? This
is what we have to understand. I quote
Mr. Dhar himself who said:

“Imports were permitied for the
manufacture of goods which were meaat
for so few, and to that extent, our
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drawals on Foreign Exchange were not
judiciously made.”
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Who is responsible for this? I feel that
the direction of our economy is going the
other side than what we really want to
do.

Now, what about the industrial houses?
They have gone up from 75 to 93 with
Mafatlal leading with 283 per cent. 75
monopoly houses today control 53 per
cent of the assets of the non-bankiag
private corporate sector. Our preference
for giving licence to thz monopoly
houses continues. Large scale percen.wage
of LIC loan is given to privaie sector.

What about ditortions in the rural
sector? What about the rural land ced
ings? Who is responsible for distortiony
in land ceilings? Who is rasponsible fort
the unspeakable sufferings of the land-
less labourers and toiling small farmers,
who live in the rural parts of our coun-
try? We find that there are increasing dis-

parities and the monopoly is actually
growing. Many things have been said
about what is called black economy. I

would not call it a parallel economy
but a parallel administration, a parallel
polity. It must be done. I would like to
know why it is so?

q 3ITIATHI 1T T FY,
Tam fF mifwar #40 q,

TR TRIA AT @,
SeileeriEai:crr R

You will please tell us who arz the
robbers, who are the sharks, who twist
our arms? Therefore, let us say:

" Itz 9T 2 TR q,

g wHL FTAT,
q SRt o ST @ 8,
g ¥ giraa 7@ |
Let us come back from the monopoly
houses and go back to the farmers, who
are the pillars of the country. I ‘would

say that the parallel black money economy
must be stopped. Demonetise hundred
rupee notes as has been recommended by
the Wanchoo Commission. For whom
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are you keeping hundred rupee notes—
for the blackmarketeers? Let them be
demonetised. I would say that pruning
the twigs and plastering the gums won't
do. Let us have an operation extensio.
Let the credit for this go to you. You
‘must remember:

sfeay w1 Wt fafg Y freal

¥away ¥,
&9 fF g IX @@ aqET
ATEE @I |
Why don't you use the laws ke the
Industrial  Act, DR, MLSA, eic,

against the offenders? I would end by
saying that we must have a package deal
for a good import policy—a good rational
import  policy. We must hava the
minimum utility-oriented collaboraiion in
this country. We must see tnat the social
priority is being adhered to, We must
see: that full utilisation of idle capacity is
made. Stop repatriation of foreign capitas
and profits. Tell them that we shall not
be able to give them any more repatriation
of all foreign capital and prohis for the
present. In the end I am saying that it is
but necessary to implement all this. The
last and the most importiant point is aboul
the administration. Who will implement
this Plan? From the First Plan to
Second and from the Second to Third
Plans the emphusis was on integrity and
efficiency. But, in the Fourth Plaa I find
that the word ‘integrity’ ‘s missing as
also efficiency. It devotes its attention to
efficiency and economy in thz construc-
tior of projects like Kosi. fn Bihar a
few Officers in Gudda Samagrah Vikas
Samiti—Development Commissioncrs,
Deputy Commissioner of the Planning
Board and Chairman, Electricity Board
want to loot the whole moncy of our
country. What kind of officeis are they”
1 want Mr. Dhar that if you want to
implement the plam, you will huve to
overhaul the entire  bursaucracy. You
will say that this is a hangover of the
British period. Therefore, T say you pleasse
overhaul  the bureaucracy. You must
have Rs. 5,000 crores more in the agri-
cultural sector so that you may have
self-sufficiency in foodgrains. Tt will take
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a long time for you to do that. 1here-
fore, 1 would say that since your Plan—
Fifth Five Year Plan—is pased on a posi-
tive faith in the potentiality of the people
of India, the plan has got to succeed.
We cannot afford to lose. I would end
with this couple of warning:

a9 ;MY Q19 &1 Aoy § v,
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SHRI K. HANUMANTHAIYA (Bao-
galore): Sir, on preuding the Plan Approach
document, I find it very well written—ir is
in simpie language and has an effective
approach. No other Draft that I have seca
has pleased me so much as this. On
page 5, para 8, begins that some two-
thirds of the population are engaged in
agriculture. They have described the im-
portunce of agriculture very effectively.
If two-thirds of the people are well em-
ployed and carn properly and live happi-
ly, the whole nation would have come up
in prosperity.

In the Plan allocation, the Fourth Plan
made a provision of 20.7 per cent of the
total outluy lor ugriculture. But in this
Plan, this has actually been reduced by
one per cent. The dexcription of the im-
portance of agriculture contained in the
Plan is not in harmony with the alloca-
tion made. My plea is that agriculture
must get higher ullocation. Even today,
the Plan document accepts apriculture as
the basc not merely for making a living
but for our industriul prosperity also. It
is a big mistake to under-rate the impor-
tance of agriculture in Plan allocations.
I would like that it should be raised to
at least about 30 per cent.

It does not matter even if we suffer a
little in other sectors. Unless we make
agriculture seif-sufficient 10 meet  the
needs of onr country, we shall not be
able to bring satisfaction to the people.
however much production we may. have
additionally in other sectors. Some of the
Aftican, Asian and South-Eastern Asiss
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countries are not industrially so progres-
sive as India. People more or less are
happy in these countries because they
have plenty of food to eat. That is the
case with Pakistan also.

In order to bring satisfaction to the
people, 1 would urge that agriculture must
still receive two-thirds importance which
it deserves. If, as my hon. friend Shri
Bhagwat Jha Azad has said, the national
output is greater in Pakistan, it is merely
agricultural output, and it is not indus-
trial output. From the point of view
of the people, if we provide them with
two items at cheap rates, clothing and
food, the rest of the items will take care
of themselves a little later. That is the
thing that we have to remember.

I would propose an out-of-the-way or
a revolutionary idea as one may call it,
namely that I want agriculture to be freed
frown all taxes and all inhibitions and con-
trols. The idea that some people are
growing more and they are getting rich
and, therefore, they have to be treated with
contempt should be given up. After all,
if you reason out, you will find that the
small farmer will not be able to sell in
the market much because he  himself
needs it. Tt is only the big landlord who
is able to grow more and supply the bulk
of it, to the people. It is not that T
encourage them but it is no use laughing
at them and then depriving the country
of the needed quantity of foodgrains. By
all means, tax them in some other man-
ner. I do not want any landlord to be-
come richer and richer. But we must give,
as we <ay in tariff policy. the most-favour-
ed-nation treatment. &Everybody under-
stands it. T want the most-favoured treat-
ment to be given to agriculture among all
the 19 items that have been included in
the Approach to Plan.

A few years ago, I had to quarrel with
the then Finance Minister because he had
imposzd some additional tax on diesel oil
and pumps and all that, thereby increas-
ing the production cost of agricultural
produce. How will you be able to make
things cheap for the meor unless- the pro-
duction costs are’ brought down? In one
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way, you increase the cost of production
while in another way, you want the pri-
ces to be brought down to manageable
proportions. I want a revolutionary ap-
proach to agriculture. Instead of giving
subsidy to the consumer, make the subsidy
available to the grower. Then this country
will have plenty of foodgrains to eat and
even to export. All agricultural produc-
tion should be treated in this most favour-
ed way and the plan allocation for it
must be raised from 19.7 to 30 per cent.

I will speak on one more item oauly.
It is impossible to deal with all the items
for want or time. The hon. Minister of
Planning was a long time in Moscow and
I am sure he has imbibed realistic 1deas
of implementation of plans and achieve
national progress. It was Lenin who said
that electricity is the basis of all their
progress. It not merely helps agriculture
and industry but various other sectors.
No doubt, in the plan allocation they have
raised it from 14.62 to 16. But that is
not enough. The requirement of the coun-
try is such that you have to make it at
least double in the Fifth Plan. Unless
you have electricity in sufficient quantity,
you will not be able to raise agricultural
and industrial production to the desired
level.

There is one sorrowful feature of ap-
proach. Government speaks of cutting
down expenditure by Rs. 400 crores. I
will give you an inside picture of the
way electricity undertakings operate in the
country. JIn the last 25 years, investments
mads in this industry were as projected,
even higher, but there has been a signifi-
cant chortfall in physical achievement
averaging about 35 per cent. High capital
expenditure on power projects and con-
tinning low standards of performance is
another curse of the electricity depart-
ments. I was in Parliament when the
Electricity Act was passed under which
Boards were brought into existence. By
experience, I see that no Board has been
able to work. satisfactorily and with effi-
ciency., Most of them have-not been able
to pay even the interest on. capital and
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[Shri K. Hanumanthayya] this purpose; more Commissions and more
most of them are running at a loss. Boards mean, that  we have found
Therefore, the pattern of autonomous DY experience—more delay and =
boards or whatever they are called, has ¢xpenditure. ~ When  the  Electricity
not, by result shown, donme better than Boards were brought into existence,
the departments of the old days. I was under the impression that the
staff in the Secretariats and the de-

The magnitude and trend of energy los-
ses in transmission and distribution are
even more disconcerting. The latest esti-
mate of losses is as high as 18 per cent
whereas in European countries it is only
about 5 per cent, sometimes with ineffi-
ciently managed units it may go upto
12 per cent. But here it is 18 per cent
loss in transmission. If you save one per
cent, it will amount to Rs. 5 crores. The
loss in transmission and shedding and
other inefficient methods is 18 per cent.
If you make it 5 per cent average as in
the western countries or a little higher,
we will be able to save Rs. 50—60 crores
annually. Nobody thinks of these things.
They merely talk of Ministers reducing
their travels and snacks being cut out
while serving tea. These- are the funny
and ludicrous ways of effecting economy
in administration,

SHRI B. V. NAIK (Kanara): They are
also symbolic.

SHRI K. HANUMANTHAIYA: We
have all the time been satisfied wiith sym-
bol and the symbolic approach.

SHRI PILOO MODY (Godhra): All
this is symbolic planning any way.

SHRI K. HANUMANTHAIYA: One
of the most serious weaknesses results
from inadequate training of directing and
operating staff. Most of them are not
properly trained, are not properly controll-
ed. Operational efficieney in India is so
bad that the result is this huge loss. If
this one item is rectified by th. Ministries
concerned, I am sure we will be able to
have Rs. 60—70 crores and it may be
made available for further progress in this
area.

The Electricity Boands in various States
have to be co-ordinated, have to be direc-
ted properly. I am sure there is a Cell
in the Planning Commission. I do not
want to suggest another Commission for

partments would be appropriately reduced.
But after 20 years and odd, all that staff
remains. Doubled staff has become the
pattern. This is the result of the examin-
ation that I made as Chairman of the
Administrative Reforms Commission. This
idea of Boards and Commissions is not a
solution in itself for our difficuties. There-
fore, the Planning Cell must be streng-
thened by appropriate personnel with
powers to see that ‘all the electricity-
producing and distributing agencies in
this country properly co-ordinated and dir-
ected.

Sir, one of the omissions in the Plan,
I notice, is a reference to environmental
pollution. I am sure the hon. Minister
knows its importance. Our Prime Minis-
ter who attended an international confer
ence lately has made significant contribu-
tion towards the solution of this problem.
As an ascent country in the matter of
industrialisation, we are in a happy posi-
tion to take appropriate steps at the very
beginning. Along with industrial progress,
preventive measures in respect of environ-
mental pollution should be adopted. i
hope that will be done. It is not merely
a quesion of what is called a fad. Take
Japan. If you read the international ma-
gazines, you will find that in
Japan—maybe they have gone sky-
high in the matter of national
output and per capita income—but
in fact their lives have become almost
miserable. Tt is a sad story to read how
they are suffering from want of sunshine,
from the pollution of water and pollution
of air. Therefore we have to take appro-
priate steps from the very beginning to see
that environmental pollution is effectively
prevented.

There i3 another omission; maybe it is
not a serious omission in the view of some
people. Efficiency has been emphasised
in the Plan document, but not honesty.
What is corroding our administration and
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our mational life is dishooesty and corrup-
tion. Maybe the Plan document takes it
for granted that people shoukd work with
honesty and integrity. But the fact is that
dishonesty and inefficiency are widespread.
They are really the two evils that are
impeding our national progress.

1 will give you one factual informa-
tion. I made far-rcaching recommenda-
tions through the Administrative Reforms
Commission, for the Secretariat to be re-
organised. The Government have also
accepted many of those recommendations,
Lately, 1 learn that in one of the Minist-
ries, the Section Superintendent or the De-
puty Secretary—maybe the Deputy Secrel-
ary—issued g direction redistributing the
work so as to make for better efficiency.

Nobody implemented it in that section.
Nor was the officer in a position to ask
why it was not implementcd, because in
Government service, in the Secretariat the
union activities have become so  great

that people ure afruid to supervise and
people uare being encouraged by  union
activities to do whatever they lhe. Tt s

not that T grugde remuncration to the em-
ployees. T wholcheartedly support meed
based minimum wage of Rs. 196 or even
Rs. 200; I shall vote for it, but I want
honesty and efficiency. 1 studied in the
Administiative Reforms Commission the
problem of overtime allowance It was re-
commended by the Second Pay Commission
report. In the beginning, 1t ymounted to
Rs 8 crores; progressively it went up to
Rs. 30 crores a year. I find that 90 per cent
of this iy bogus, Sometimes people do
domestic and personal service to their vari-
ous masters amd get it as a gift. If you
make overtime allowances atle.st to have a
ceiling, you will be uble to save 2tout
Re. 20 crores annually. I have described
in the Administrative Reforms Commis-
sion the various ways in which it has
beea abused. Nobody is able to take
courage in his hands to stop this mal-
pracice, When I did it in the Railways,
people began murmuring and some of
the unscrupulous monopoly newspupers be-
gan publishing information given by ag-
grieved or selfish employees. That is how
even the newspapers opposed the intro-
duction of efficiency and honesty under
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the mistaken impression that they are

helping the poor and downtrodden.

Administrative efficiency is one thiog
that is being talked of all the time by
every one of us. We have not been able
to implement it. Even the plan recogmiscs
the importance of Administrative Reform
and Rcorganmsation. But whether it will
scep into every level not onmly in letter
but in spirit is the real question.

1 propose only two ideas and if those
ideas are implemented you may be certain
that you will be able to make a success of
your plan. I recommended the introduc-
tion of performnce budget, so that people
may know not merely what the expendi-
ture 1s but what work has been done.
But even that performance budget has
been made a mockery. If you read the
performance budget write-up you will not
understand anything. Though they ac-
cepted the idea, it has neither been made
intelligible nor has it served the purpose
for which it was intended. In all the pub-
Iic umdertakings you must introduce the
idea of performance. Promotion and emo-
luments must be linked to performance
criteria. It may be that some of my frie-
nds will not be able to agree with me.
In public undertaking, there should be no
question of being paid as usual, the salary,
bonus. pension and all kinds of other bene-
fits, should bc made to depend on per-
formance. Every public undertaking must
be asked to adjust the salary and emolu-
ments strictly according to the income
earned. If this one principle is introduced
in all the public undertakings you will see
a marvellous improvement. Some people
called it o« miracle; the punctuality of
trains.

16.50 hrs.

[SHR1 SEZHIVAN in the Cheur]

The punciuality of tramns was not achi-
eved by any threat or inducement. I
merely linked every one concernced what-
ever the level, whatever the sector or
department to performance. Punctuality
was linked to performance and performance
was linked to promotion and prospects.
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[Shri K, Hanumanthaiya]
If in a particular zone, trains ran late, the
General Manager would suffer not only
the matter of promotion but also in that
of his very position becoming uncertain.

SHRI MADHURYYA HALDAR (Ma-
thurapur): What will happen to the
minister?

SHRI K. HANUMANTHAIYA: I will
tell you later. I am happy that the Plan-
ning Commission has accepted the idea of
the ARC that there must be assessment
For that, you have to have separate per-
sonnel to judge whether the performance
of a particular nunistry or unit or public
undertaking hes been commensurate enough
1o earn not only promotion but even the
current salary. I do mot know whether
any of us will have the courage to intio-
duce this principle of linking promotion and
prospects with performance. Today any
underiaking can incur any amount of loss
and still the personme]l will be able to
get as usual the salary and promotion.
This is one real lacuna in our administra-
tive structurc which needs looking into.

So far as munisters are concerned, |
will narrate not a story but what actually
happened. 1 came to Parliament again
m 1962. T was very particular that the
trains should run punctually At the
very first party mecting 1 told Shri Jawa-
harfal Nehru. “Under your leadership,
trains do not run punctually, It is a ref-
lection on your ability. He was very much
upset and called the Railway Minister—I do
not want to name him because it will take
away the worth of my arxum:nt—and an-
grily said, “You have to see that the
trains run on time” ‘Then fifteen days
passed, Therc was no improvement and
I took up the matter again in the party
meeting. Pandit Nehru got so wild that
be said in a huff. “If you are not able to
run the trains punctually according to the
present Time Table, if necessary, extend
the time and run the ‘rains punctually.”
The Railway Minister went to the Railway
Board and appropriately increased the
ime by half an hour 1o cne hour
every train. This &+ not a story;
on vmecord, I think I will write
it 1 in my biography. But

“5F
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still the trains did not run on time even
though the running time was extended. I
did not leave it at thal. At the next
meeting again after a month I raised it.
Pandit Nehru sadly said, “I asked him to
extend the time. Even then if he is not
able to run the trains punctually, what am
I to do?" Such kind of ministers last for
life. Just now one of my senior fneads
was telling me, “If you merely subscribe
your signature to the noles written by the
officers, you are safe for life. But if you
do something original and try to over-
rule the Secretaries, your period will be
cut short.”
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But I do not blame the Secretaries alone.
My experience as Chief Minister and as
Minister bere with your goodwill 18 that
I cannot blamc any Secretmy. It is
usual to blame the bureaucracy for
everything that goes wrong. I know that
if the Muuster is intelligent, honest and
efficient these people will do their work
with the utmost efficiency, [ had occasion
to differ with the Secrstaries many a
time. If you have the intellectual equip-
ment to write a betier note, the Secrctary
will accept it But if you merely tell
lum orally to do this or that without
being able to write a good note, he will
try to find many ways Lo 50 igainst vou

-
1 would emphasize that there should
be improvement of efficiency and honesty
m the admimistration at all levels. If the
Minster is honest and efficienr, he will be
able to bring to bear on the administra-
tion what is called response which the
people require and need.

SHRI S M. BANERIEE (Kanpur)
Car you tell us how many Ministers are
honest in the present lot?

SHRI K. HANUMANTHAIYA: I
could name them. But it will serve no
purpose because I am not the Prime
Minister to appoint or remove anybody.

SHRI PILOO MODY: Why can't you
become the Prime Minister?

SHRI K, HANUMANTHAIYA: 1 car
only say that with the support of Shri
Moldy I cannot  become the  Prime
Minister.
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Even as this document i3 written in
simple aad effective language, let the per-
formance be sincere and eilective. The
planners must summon the much needed
courage to link promotion and prospecis
with performance.

SHRI VIRENDRA AGARWAL
{(Moradabad): Sir, planning is considered
to be the most effective wmsuument for
ensuring ecanomic  prosperity, social
ttansformation and cultural change. But
it is unfortunate that Shri D. P. Dhar's’
planning has landed the :zountry, pasti-
cularly the poor, in a mess. It has re-
sulted in a near-paralysis of the povern-
mental machinery that is charged with
the responsibility of ensuring ecomomic
growth and social justice. It is really an
ungovernmental situation that is pre-
vailing in the country today, and the
common man is being suffocated in a
debris of shattered hopes and unfulfilled
promises. The faith in the capacity of
the Government to deliver the goods has
been shaken. Discontent has virtually
gone to the streets. The citizen of the
couniry wants to be treated as adult, whale
the Government is determinel to wueat
erer the parliamentarians as schoo! boys.
The Government should realise that
every unfulfilled promisc enlaiges the
credibility gap.

What has the Government done dunng
the last twenty-five years i what s the
result of planning? We hnw that the
prices bave pone up by 25 per cent mn
cne year while the joblessness is  gong
uj at the rate of 36 per 2ent  The rupee
value has eroded by more than 75  per
ccnt. even the Finance Minstes  has con-
ceded that the rupee value i, not more
than 35 paise,

17.00 brs.

We also know. Prof. Dandekar, a few
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Rs. 80. That means, the percenmtage of

people living below the poverty line will

exceed 70 per cent by the end of the

Fifth Plan.

The per capita consumption of all
essential commodities has gnuc down.

We talk so much about growth rate.
But it has already reached 2210 growth-
rate. The planners often consider it as a
temporary phenomena and they claim
that an era of plenty is around the
corner. I think, this sense of compla-
cency has misled the Government. It
clearly shows that the power has made
the rulers blind to the hard realines of
life. The planners should know that they
are doing nothing but planming a planned
chaos and disorder in the country.

Plapning is neither decentralised nor it
is at grass-roots. The Planning Minister
often talks so loudly about the participa-
tion of the people. But we know that
planning in this country means over-
politicalisation, over-burcaucratisution and
over-centralisation. These are the essential
virtues of Indian planning. Air trips to
thc Soviet Union constitut: the sheet
enchor of their even thinking We know
that even Russians do not approve of om
planning.

Planning has defeated practically all
the national  objectives becausc it  has
squandered our meagre resources on
current consumption and unproductive
expenditure. In no case, 1 can be des-
cribed &8s democratic planning. No
domocratic country can <all it a demo-
cratic planning. It is largely a totali-
tarian and regimented planung. It's
technique, concept and strategy oi which
the Planning Minister talks so loudly is
nothing but to perpetuate voverty It has
created economic imequalicy. II it is
aliowed to grow at such a rapid psce, 1
can assure the House that it will result in
nothing but to perpetuats paverty. It has
viokat revolution, I think, this planning
in responsible for all this. Let us be clear
about it.
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[Sbri Virendra Agarwal]
Thequuhhmalnkad: Who is

responaible

situation? Who is  respomsible for the
present economic situation? I know that
the moralists will define it as the crisis
of character; the poor will define it as the
crisis of leadership and the planners will
talk of the crisis of management. But it
is neither crisis of leadership nor the
crisie of character or mismanagement, It
is the crisis of planning. [t is the crisis
of programmes and policies. It is the
crisis of the Planning Commission.

1 have had a trcmendous respect and
admiration for Mr. Dhar when he
assumed the office of the Planning
Minister. But I feel now that he has
proved to be a flop. 1 thmk, today, he
has done a great harm to the Indian
economy; he  has ues'royed Indian
economy. He is one man who is responsi-
bie for the entge. ecomomic destruction.
We must point a finger at him. He is
responsihle for the present chios and he
must get out of office if he is sincere to
himself. I feel, Mr. Dhar's place hes
either in Moscow or in Peking as  our
Ambassdor, rather than mn  Yojna
Bhavan.

The crucial question whicn 15 being
asked today is' Do we want 4an economy
of plenty or we want to create further
scarcities? 1Is our planning meanmt to
eredicate poverty or is it actually directed
against the poor? Has our planning re-
sulted in poverty or in prosperity? For
the lust 23 years, we are talking of self-
generating economy. We have not yet
crossed the stage of tuke-off. What s
this? This means that we really do not
understand exactly what we mean by
planning. The Planning Minister wnd the
Plamning Commission are busy formulai-
ing the Fifth Plan with aa ootlay of
Re. 51,000 crores. But, -we know, the

uatiomal, But I know, the Panning
Minister is dettrmiied %o imposs & Plan
holidsy on this country. I koow, the
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Planning Minister has got proficioncy in
employing phraseclogy to hoodwink the
whole nation and to mislead thy House.
He bas recently stated that the Fifth
Plan will be given a new dimenmon in
quantitative as well as finumcial terms in
view of the steep rise in prices. Such
pompous declarations are neither en-
lightening nor do they carry much con-
viction. If planning is to be frurtful, there
must be some close relationship between
the premises and assomptions of planning
and the acturl economic realities. There
»n no evidence that the operational poli-
cicr of the Government and the activitics
of its executive agencies are at all govein-
ed by the obligations and disciptioe of the
planning process. This state of affairs
i8 precisely what amounts to a Plan holi-
day. Whether you admit it or not, T say,
the Plan  holiday is already on
What happened 1 19667 Why the
Government took two years to declare the
Plan in 19687 Tt is a very simple ques-
tion. We know that Mr, Dhar has already
started throwing hints to the Press that
the crucial sector of the Plan would
suffer because of financial difficulties He
has made six statements which should con.
vince the whole country and partiwcularly
the poor that the Planning Mumnister is
determined to declare a Plan holiday at 2
little later stave: (1) The Power target has
been lowerced: (2) as against 12 new fer-
tiliser plants proposed to be started during
the Fifth Plan, the revised larget s being
put at no more than five fertiliser plants;
{3) the proposal for a new heavy machire
building plant has been reje.ted, (4) the
proposal for a new refinery at Gou Ly
been dropped; (5) in respect of cement,
pew capacity is created only 1n the private
sector— the public sector is fGnished; and
() in respect of foodgrains, durmg the
Fourth Plan the onginal target was 128

1973-74 has been further jowercd 1o 115
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Resources are raised in the name of
development but are being wasted on un-
productive and non-Plan ‘tems. We
know, in the Union Budget, they talked
of a deficit financing of Rs. 75 croies,
but we know that the deficit finan-
cing has crossed the limit of Rs. 380
crores in the first three months of the
current fiscal year. ‘That is a clear
indication where the country is moving.
Inflation is the biggest enemy of planned
development. There can be no develop-
ment so long as prices are allowed to
gallop at 25 per cent a year. What do
we need today? We need a plan for
price stability. That is the need of the
hour. All efforts of the Government need
to be concentrated entirely on holding the
price line. Let us be very sincere about
it. The question is how to contain the
infiation. That should constitute the shect-
anchor of the Annual Plan for 1974-75.
Development will have little meaning if
prices continue to rise like this. The
economic crisis which we are seeing today
is nothing but an accentuation of man-
made inflationary pressures which have
been building up in the country for the
last 15 years.

Mismanagement of economy as symbo-
lised by the fiscal indiscipline and anti-
production controls are the real causes of
our economist stagnation.

I would like to place before you four
or five points which should be the guide-
lines as a blue-print to revive the econo-
my:

(1) The Government should not try to
invest what it does not really save. What
is not mobilised through taxation, sur-
pluses of public sector and loans subscrib-
ed by the non-banking sector are not real
resources and should be clearly recog-
nized as such by the Government leaders.
A resort to deficit financing to step up

the rate of investment is the main cause
for disruptive inflationary situation pre-
vailing in the country to-day.

(2) Contrbls as operating in India

to-day cannot lead to socialism. They
help only the rich and the present scar-
cities have produced the highest divi-
dends to the rich. Controls give more to
those who already have more.

1823 L.S.—5
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(3) Production is ths key to economic
prosperity and if we are really keen about
economic revival, then all anti-production
laws must go. Incentives are  co-
terminous to production and here I would
say that the Plan priorities need be so
re-arranged that priority is given to 1rri-
gation and power and consumer goods
industries. They can go a long way in
checking the inflation.

(4) Fourth is the fuller utilisation of the
all unutilised capacity whether it i in the
case of industry or agriculture, I know
in the case of public sector units alone,
we are able to utilise only 30 per cent of
the installed capacity which has proved
tc be a great drain on our national econo-
my. In agriculture, at present 40 per
cent of our resources are being utilised.
We know. That is why I say that while
the Government is talking so much of an
economy of Rs. 400 crores by having a
cut of 10 per cent on all unproductive
expenditure, I feel that whatever little—I
know of the Government’s functioning—
this will never be Rs. 400 crores. We
also heard Mr. T. T. Krishnamachari in
this House claiming that he would intro-
duce an ecnomy of Rs. 100 crores. I can
ket with this Government that they can-
rnot even produce an economy of Rs. 20
crores. What to talk of 400 crores of
rupees economy? This is a loose talk,
it is an irresponsible talk which is being
made by the Government leaders. It is
just impossible. It is just a show. it is just
a stunt, a political stunt which is being
displayed to the country.

To-day, what we need 1is the enforce-
ment of the Essential Commodities Act
which is a must and I feel that those who
are known as hoarders and black-market-
eers and saboteurs should be dealt with
rather severely. Exemplary punishments
need to be awarded to all those anti-
social elements which are largely respon-
sible for hoarding and black-marketing.

I would also suggest a multi-pronged
plan which needs to be enforced if we are
really keen that our economy should be
revived.

Lastly, T will say that the Government
should immediately formulate and evolve
a wage-income-price policy which, I feel,
is very necessary for checking the growing
inequalities in the country.
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Finally, I will say that the decisive
battle of the Indian economy is the
battle against inflation.  Whether it is
social justice, whether it is increase in
investment, whether it is the problem of
allocation of resources or whether it is
inflation, unless prices are stabilised, our
efforts in everyone of these directions are
sure to be frustrated.. It is not a forecast. It
is a lesson from our past expericnce.

The economic crisis, the Government
leaders claim, is the result of the Indo-
Pak confrontation, the influx of refugees
from Bangla Desh and drought. But I
would dilfer with the Government, Sir. It
is not because of Indo-Pak confrontation
or influx of refugees or it is not because
of the drought. It is a crisis of faulty
planning, wrong strategy and poor exe-
cution.

My function and my purpose to-day is
to help you to revive the economy. But,
if you are determined to move towards
your funeral, what tan I do? AIlI can do
is to join the condolence meeting.

I can assure you, Sir, that the future of
our motherland is bright. No one of you
can destroy or mar the future of the
motherland.  This is only a temporary
phase and the dark clouds spread by you
are sure to be blown over and the coun-
try will produce a new leadership, a
dynamic leadership, to build a new India.

Ito wanra (FFag afew) ;-
qfq oY, W Qi g=adta Jror EY
wqv@r 9% #A99 fga @A F faw
@er gAT § | # ST FTarg fa
off o wEaT@igT @ Fea 9 A
@1 g a1 ag catftan fafaee @ ad «
FX | F a8 wAar § fF Am w5
YT qIET a8 IgX eafaq &, a8 FH §,
o SN TFL gMT TST wAr FE
anagfes € =g &, Faa g, afea
et @ & AT F% & fFr gy
T FTFAT FT Rigd T aFaNig
Aol FE @ W 2 | T 3@ @
g TgA WeS 93 WO A=o WA
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1T 0 | O FrET TRT FY F A
AT AT F mAz A IH A UT A
o0 A | wfFT AFA 38 § F1 wEA
A9 & WE, WA ITH TG WA
7@l A9 WE | WER 99 qIT AN
ferad & sigh grateatiz RIT SFA H I
FT AT FQ -4 IZT FT W § |

“There is need for active involve-
ment of people in the formulation and
implementation of the Plan.”

# QT w1gdl § a1 Wgd ¥ oY
arfar mga & f wread § qod
SA@arer & & @A fan g ? fEA
afFqal 4t §3ar A1 WOd SEH @
faor 87 R ®AFTA T 3T A
M 7L faar & 9y aa ¥ o i g
f gradZ oe & SRaTaTR F1 Q14
faar sigm 1 fw gz qgdT 99-
Fifa A\ e gs, gad R ar g,
dadt ®F g A, A A F W
A a1 & I F4ifFE maT Jaa B
iy 7Y fear,  F2x SR & | W
FIT07, AT FAT § AT QAT SF AG
¢ f@ A& 3@ m mr, @er o
T, A W g, qrfFEET w1 4%
oT AT, afe g ady & oA
eartfex fedzaigswa &1 awIL
fer | e miad ferar afs &t
fex & sen oadi femr, g=mE
afafmi 1 fee & o7 7&f faa,
HIGT AW GATQT AT qTF Agr foar,
at 4 amar g fF foaeer a@ wed
farey 8 ag @y ma & g 7gi &0 o
THT ifs gy droew AT @
grar |

q UF IGO0 FEI IAT ARATE |
Atga arfar @iga a7 4 aga faal &
WAqr g wieTH §F 9FHIA a1
foraeY &SiT & Targr sitg SaqT & d
¥ ag AT Awar g 1 g gFK
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e wfar ew@ ®ywrl  faor
oA, TR ANFIad W
U et @ Nfiw + 7 ) O
wm # wl war fr ey o
 deemet # st s dddr 9
s for wowed o fawnw
foqr, mdrendor freng frar
ot wdeee ot o agdtene,
TR wAr e v oy 3 g § et
¥, off ¥arg oo & amr
& wefy ) Femraig fe
og g0 W @ s |

# W T T e g
nx M A FE M RE
wgt 280 $UF ¥GT AHAT ¥ AT
mfea) & fad @ 23T ¥ feg wal <ar
E? ag eyt M Ao § 7 wwe
% Wedr, fedy PRz 8, vz W2
ﬁd’rﬁtﬁi‘-’mmw Lo
Gegr dF AL, gt ¥ ¥ wwA Y
F oy Arex T A dzA ¥ fagiw F
of AT § aY 280 KAT AEWA &
farvai<ar ? &g ¥ war? WiW
AT H I A & fag
75 gt &qur sfa sfem o &
*faqg @ § 1 dgwo wrie
dre ¥ WY T o ey ?

1 T F@ § Qfefew W
W), ¥ YAGIHT WY HTC JA WY
i ¥@ & AT ww W@ wW

Ry &7 fodk s TaT o § o
Sy vt § dwmdrger &0
ag i &

X wre ¥ grd wa g o Tad
wrgert % Wyt s g e we g
L gy v ¥ ¥ gw T fewe
v & 8® | o wd aw femme o
¢ feag ecwmor wwe R §, Tgow
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o aE Afevod Tfh @ g
fomer  qonfifes sw gy §
ww o)< o quar gt o afew
T g e YW Awd Ford
g dE ¥ & oww ot
i g fenr & swacaw
s At foar s o ww fog ow
M P FTH AN N F & ety
am @ f ST s W oAt wly
Lal

o ¥ §eq ww ¥ fed, el
Wi wE Y, over T W g
aq AT g40FATTIATTAT § WY
TN BT 2.7 TRE &
aER AR X A A s E
gl & W A arew dany Ahp §,
afer widt A A ogw ot &
A OF AuAE €T geq o ok
o, 3w 9 wui gf, Afrre g,
afr v agt Y A wry aw
@ ¢ U wE § e ay
w1 1t femmy 916, sreTdTcvH
& i stvar =, a9, 99 & frsasr
Y TEY W Wy A qur wrEe
& quar § g el & wiiafgat ¥
A T § WU wewwt R W
agi Stor ard 1 o & ar ww
& oy v s , a0 a% wTY i qref
% fou wr g TR, W™
f ard W ag Wit qar At dfeww
wifeaer o sfvear ¥ T W Sl
@ ¥ Al W O g W
s TR —afkwviag
@ g s et aar far ) Awew
# & ofo WoNowao Wi TR THREY
formr oy ar AT AR AT WA W
doreg wEt @ AR 3w
o ey adf ?

t
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W 8 q¢ ¥ we fer o wifg®@ o
R S EwT e § -gwr § e
280 WOF wWar Wy WY ¥ fald Wy
WM Erw ey ™
o fre W B it fos fisar
§ . wife 37 w1 o ¥ & o W
firer wwar § 1 O W qw A W
iR, o Rg
ot wfr, ¥few e @ oy eI
wndr g

mdvr oy ¥ fram ¥ 1.5
qer T § W W wTEE oW
1.309@ g g ...
Lo(wwwwer ) L s wwery WY
wew v W anfae Wy §, & W
oo W dEek W e DTy
o wrw I weor WY ww @ g,
Wity saesTRE AR
R wr §, W W AT e
ww, drefee waw v, aw & saw
wh et W T § A g IAwT qwnw
war, oy wrmr ST & e o
L)

& foleA T QT i—1, 59%@=
o ¥ dew e & fok vwr &)
W WY v dweuT o anr v
a7 W W IR AAETTCT §T IR
WRA AT § —I wweget wor
¥ fiad dwr w9 T, ¥Q wmw X Y
o § o ww T gw 520 ®OF

frad W 37 wwat & w9 Wit W
soror g g7

e ¥ vt g fafelt & g
iy, &wgorgfe sl
awg A wafrar Szw ¥ of gt wied,
W g 6 AT ¥ AT Ay few W
ww o & e e w¥ ) sW oW
woaw Oe-fafrey SR aw @
¥ & ofr o grt T WA gl wfgd
o ooy WY iy w1 fog wolt @
e 3w o weaw wriw P gt

corrr % v Foompar ofr e Wt
2 1o vt wrordgvr ol ot g
Mprargier gt far ot 1 @ @
aeer §  dwd-Be Fameee gy
# ffwder o o wr W wolt
wfgd | WrT ww aedt *r gen
¢, o dvs-foemie o wvy vl §—
ot tY TEC ST ww W oWt ire
szwn wifgd st wamy e weafivat,
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T shall not take more than two ntinwtes.

T [T TF 4 FUTT AT
wr feyaryhd | Y e edayed
£ 1w sl ey gam frer oY wmree
W W A I §—3 Wl
M fimr qwv YW f, fer
ot & ford fied o §—wert & fly,
wreet & forg, ar o swTT o WA
wegel & fadr | Frerr s wwawe
Yaowbpr el Sy
wrwgnifed g 3w
garr § fn fad ofems dwex o o
Hww o FRAHN | qwd
it & oy g v 0
wft W wfed 1w a ¥ wrla-
wemiwr wr wo @l

e ¥ w serdw ¥ e
toflew Ngs & swm W
WRr Wi § —pur wC & 3w @ W
s Ofad . o Rl oy et ¥
o ot Pt o § o
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g agT v § ooty & R
Ty Wy A fom T Ao, & wrar
st § s ofar age o @
wyy faare w8

SHRI MURASOLI MARAN (Madras
South): The hon, Plamning Minister,
while commending his motion, had made
it clear that the draft Plan was almost
ready in Yojna Bhavan. It is an iromy
that while the Draft Plan is about to be
ready, this House is discussing about
the approach to the Drafi Plan, I think
that this is a serious matter. 1 consider
that it is an insult to the House and to
jts Members. I do not blame the hon.
Minister for this, because in this country
the entire planning has been going on at
the executive level without any legislative
backing, in an informal way. The Plao-
ning Commission came into being by a
resolution of this House. Now, the
Planning Commission has grown into a
monster, and this monster has even
pushed Parliament and the Finance Com-
mission to the backstage. While bypass-
ing the Constitution, the Planning Cem-
mission does well, but regarding other
functions, [ am sorry to say that the
performance of the commission 18 really

|

Mr. Lester Pearson, who headed fthe
Bank Commission on Inter-
national Development once said:
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best of his efforts end intentions, only the
coro of the Plan could be saved.

SHRI G. VISWANATHAN (Wandi-
wash): What happens {o the rest?

SHRI D. P. DHAR: The rest is in his
lap.

SHRI MURASOLI MARAN: Like
the common man, the Government also
seem to be shocked at the deepening
economic crisis, perhaps unparalleled ia
our recent history. But the hon. Minister
secems to be not sure of himself. I under-
stand that the hon. Minister is an in-
corrigible optimist. That is why we at-
tribute more meanings to his fore-bodings.
Just now, Mr. Agarwal had said that it
looked as if therc was a plan holiday
around the corner We are not suicidal
maniacs to wish for a plan holiday. But
what is the posifion? All the assumptions
on which he has based his approach
document have been knocked out. How
is he going fo save the situation?

Take, for example, the question of
prices. The hon. Minister said the other
day that ‘invasion of high prices from
abroad had taken place on our domestic
economy.’ Advocates like Dr. Kailas say
that the price-rise was due to the Indo-
Pakistan war. It is not true. As Mr.
Azad has said, the growth rate is higher
in Pakistan than in India. Then, take
the case of price rise also in Pakistan as
compared to that in India.

Between 1963 and March 1972, the
price rise in Pakistan was only 45 per
cent whereas in India it was 95 per cent.
T am told that people in Pakistan are eco-
nomically more prosperous than we In

SHRI D. P. DHAR: They say other-
wise.

SHRI MURASOLI MARAN: You have
better knowledge about that.  Anyhow,
prices are high here and the growth rate
is lower bhere.

SHRI PILOO MODY: fought
mm.wemmmm
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per ceat, Canada 33 per cent, the USA
35 per cent, Australia 37 per cent,
France 43 per cent, Japan 55 per cent
and UK 56 per cent. These are tho latest

Mr. Agarwal said that another devalu-
ation is round the cormer. I do not
think it is the opinion of the Jan Sangh
glone. There are certain genuine fears.
Ju fact, I got thix idea that another
devaluation of the rupec is round the
corner from a journal Round Table
edited by our friend, Mr. Dinesh Smgh,
Therefore, you should not accuse us alone
of entertaining this genuine fear, 1 think
it is the duty of the bon, Minister to
dispel this fear., The rabi muracle did
not happen with the result that we are
going to import foodgrains of the wvalue
of Rs. 500 crores foreign exchange.
How arc you going to correct the silu-
ation? Are you having any mysterious
source of foreign exchange?

Very often, foreign ocountries have
correct stalistical data about Indian out-
put and needs. How is it that even six
months ago the World Bank sources could
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style of inflation, food and other short-
ages bave avertaken us?

You say that high lquidity has taken
place. Like Mr. Azad, I would ask who
s responsible. I want to give only one
example. Additional bank credit for non-
productive expenditure of the Central
Government has increased m 1971-72
alone to the extent of Rs. 1025 crores.
During the First Plan, the amount was
crores; during the Second Plan
Rs. 277 crores; during the Third
Plan it was Rs. 264 crores and now in
one additional bank credit

ol 3
g2

Rs. 1025 crores. Does this not need &
parliamentary probe?

We cannot get these details in the
budget papers. 1 would say this 15 deficit
financing by the back door. I say this is
the greatest fraud perpetrated on the
Constitution. Without parliamentary
sanction you are getting a liquidity for
non-productive expenditure to the extent
of Rs. 1025 crores and that tuo in only
one year. What did the Planning Com-
mission do? Why werc they closing
their eyes to it? Now the Planning Com-
mission has attained a statug along with
the Planning Minister. It is the Econo-
mic Cabinet of the nation. I want to
fix the guilt on the doors of the TManning
Commission also.

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA)- How is it that the
Planning Commission 15 gulty?

SHRI MURASOLI MARAN: Suates
do not have the sccurity press. Actually
then nationalised banks arc at your bach
and call. They never oblige the State
nor the municipalities.

That is why we have

|

(Interruptions).
doubts,

SHRI C M. STEPHEN (Muvattu

The Plaoning Commis-

]
BHADRA 13, 1806 (SAKA) Approach fo the 142
Fifth Plas

sion is turning its Nelson's cye fo all
these problems and that is why the people
ask the question and say that the nams
of Yojna Bhavan should be changed inio
Sojana Bhavan, that s, sleeping bhavan.

The very basis on which the Plan
Approach document hag been wrilten is
unreal. For example, at page 13, it says,
“Now that self-sufficiency has been
achieved 1n foodgrans
taken it for granted that there s sclf-
sufficiency in foodgrains. But that =
not so. We are importing food, Second-
Iy, there is also a yawmng gap between
the physical terms and the financial out-
lays. This document is not a realistic
document. To the common man who is
already dsillusioned with slogans, (his
approach document gives a Iaise m-
pression. The previous document, when
Mr. Subramanmam was here as the
Planmung Minuster—the document calied
“Towards am Approach of the fifth
Plan—proudly proclmmed that the
total outlay would be twice the size of
the Fourth Plan. A Himalayan amount

aliotted for the next Plan. It 18 twice =
big as the fourth Plan but it is not s0 in
real terms, In real terms, the proposed
investment oulay wn the fifth five
Plan cannot be much more than
50 per cent over the fourth Plan
Dr. K. N. Raj says it will be even
So, you have noi given the real picture
to the public because all the figures, all
the statistics, are based on T2
prices and we are far away from the
price level. Whilc the latest price level
is available, why should the Government

trol the prices by your wishes.

There are ways to overcome this diffi-
culty. I am told that one way is (o
sume & certain annual rate of price
and calculste the Plan projects on
basis. I am also %9¢ ‘hat a country



U z:g TR LR L m PN AP
¢ Bl nwmm d ,wumﬂw m o mm w u _mum_ “” d
.mmmmme 1y m wmmmm hm m fat ] __”
Ieay! ¥ ﬁ Fallre mmu i % NHHIT
il LRt TR
IR B H R R LR
: mmmm“mw mmm mmmmﬂmm mmﬂnmﬁmmww?m mm:mumm mmr__m
m»_w MM mmwmwmmwmmwM, MM“mmmmw“mmmummmMmu MW@WWﬂmmwm
t. 1} :mMuw“mmmmmMMMw mmM m mu 5
IS I M HA A ﬁm: ] m“mw%m_ :
g L -3 2 TeiEss 543
{1 wwwmm 313 wmmmmMmeHmmwmmmww,wm ‘uwmeMwmmmm il
MM v 23 m um ) ~
3 B mww mMmm_mmmmmmmm_m_“dm-mmh mmmmmmm mmmnwwmmmm



w iy mnm s mmmmmmmm TRHL
H qiig wHTHI HAr e P+
w mwmumuw a3 mMmm m g4 3 2af% w L
mMmaw, mmmmmnm mmm fi. IR HAH T
~ ,m ,m.u i nmww 5 m .mmm .m m.mmwm mm.m w.mu..m.mmﬁwu.,
i MME mmmwx%mmmww“mﬁmmxm gt
m m_uMMMnm mmmw wmm §.5%: hmmnmmdmmmmM m.mW MWM mm
B TRINIOa Y “m.ﬁxwrmmmm THEFRL mmum
m e 3 s d”mm §EEE47. . £
mw..mmm mmw m wm wwwwmmmmm mmm”memM Is mmmmmw“
m m m j2 u_;mm.m.mmm&hmmnp mmmmuw s& m ann
: mw LT mmmmmmmmmm U Ew
TR w::ummnm,mmmﬁww, riir mm
3. nsMWMMMhmm P mmhmmwmwm mmm_wm« s 3psh m
it ahttii] st g m_w



tion of huxuries and semi-luxuries it will
be very casy for you o do that. It can
be dome very easily. But if it includes the

?;.
1
g
E
g
§
3

The upper 30 per cent of the rich will
be having increments m their income. As
the Plan document says, even though this
is not your motto, you allow them to
You increase their income
uce their consummption. What
upper 30 per cent of the people

AN HON. MEMBER: Taxation.

SHR MURASOL!I MARAN: Tuaxation
s only one of the weapons in their hands

or in cars. ‘This is the tendency.
they productive asssts? I do not think
w0 The Minister will also accept it
am afraid, because of this exercise, India
iy going to be a smugglets' paradme dur
ing the next five years. This ;s my another
doubt on which 1 want a clartfication from
him.

-

How are you going to effcot the savings
measure? You want them to save Un-
less they save their money mcrement, it
will not be useful to you As Mr Mala-
viya pointed out taxation 18 one measure.
But they envisage not only taxation but
incentive for saving and other measures
also. What are other measures? Are you
going to give the workers less wages and
more pension? Are you going to give
the middle-class people their increase in
salary in savings certificates® | want a
clarification ahout thig alvo.

Then, I want to refer the productive
pattern also. You are going to control
in-essential but expensive articles of com-
sumption. Money will be there. Those
expensive articles will not he available.

But the demand will be there. So, if
yon impose physical controls, 1 think,
there will be black murket. If what 1

visualise happens, in the next five years,
India will be a hunting ground for black
marketeers, There is a proverb in Tamil
Even if one wants to tell a lie one should
lie congistently. ...

AN HON. MEMBER: How much time
is he going to take? (Imierruptions)

SHRI D. P. DHAR: I think, it s o
very illuminating speech. I will be grate-
ful if he is permitted to go OR.
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MR. CHAIRMAN: He is within his
party’s time.

Now, 1 want 10 know the sense of the
House. There are as many ag 62 names
from the Congress side anl about [0
names from the other side. As per the
agenda today, we should close vur sitring
at 6 O' Clock. Do you want the time
of the sittmg to be extendud today, say,
upto 6-30 p.m. or 7 Q" Clock’

SOME HON. MEMBERS: Mu, no.

SHRI D. P. DHAR: After he finishes
his speech, we may adjourn.

THE MINISTER OF PAPRLIAMENTA.
RY AFFAIRS (SHRI K. RAGHU RA-
MAIAH): You may just call » Congres
Member and then adjourn the House.

SHRI MURASOLI MARAN: Therc is
a proverb in my mother-tongue Wwhich
says that even If you want to tell a he,
you should do it conmsistently. Otheiwise,
nobody will belicve it.

We hnow that all the Plans are visions
and Jdreams. Even in your dreams, there
is no consistenvy. On the one hand, you
want to curb consumption of th. upper
3 per cent of the people, on the other
hand, youn say, by 1975, the small curs
will be produced to the extent of 50,000
per year at a price of Rs, 12,000 each.
How docs it go? Where is the consisten-
cy? How ae jyou going to contiol the
consumption of the upper 30 pe: cent?
On the one hand you say so, and on the
other you ure allowing 'hem to praduce
50,000 cars at a price of Ri 12000,

18.00 hs.

The secund operation in their progrem-
me of re-distibutive justice is levelhng up
of the consumption of the lower 30 per
cent of the population. After this /m-
portunt observation in this Plan document
-—increasing the consumption ot the lower
30 per ceat of the population--you say
that the monthly consumption of those
people would arise from Rs. 20.90 lo
Rs, 3664 for the rural area and from
Rs. 25.17 to Rs. 35.60 for the urban a.ea.
That means, after the Fifth Plan is over,
fe, ia 1979, all the people in India will
be getting consumption worth about Ra.

BHADRA 13, 1805 (SAKA) Approach to the 150
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40 per month. This is 8 very good
move. If it happens, we will be very

glad. But how are you going to achieve
this? Never in this document have you
spelt out the way I think, even your
own people do not believe in this posio-
lation. If you believe that, by 1979,
every body in India will bc assured of
about Rs. 40 per month, why do you
not say so? What is your All India Radio
doing? If you have belief in it, Mr. Gu-
jral will not be Leeping guite; he will be
hammering out with slogans morning,
evening and in between, That is why, 1
sdy. you are in ‘a sclf-doubting moed.

What is the real content of social
justice? It is nothing but food, clothing
and shelter. How are you poing lo give
to 30 per cent of the population enough
foud, cnough clothing and enough shel-
te:? Not by charity, not as doles. You
have to throw out jobs. 1 would say
that social justice means =mployment,
nothing but employment. Unfortunate-
ly, a polivy of full employment has never
been the zim of our Plans. And we
have been evading the issuc of the basic
ingredient of growth and social justice.
The total uncmployment in India at
present seems to be around 19 million.
It means that the total unemployed ip
India is equal to the population of
Australia, it is more than the popula-
tion of Canada, more than the popula-
tion of West Germany. According to
Mr. B. K. Nehru, the number of um-
employed goes up by 6,000 cvery day.
6,000 people are denied employment
every day. Every fifth educated Indian
is uncmployed. How are you going to
provide employment? How are you
going to provide consumption facilities
lo these lower 30 per cent of the popu-
lation7 You canmot provide jobs for all
the 30 per cent of the population in
agriculture alone. So, Sir, what T would
say is that you have not clearly stated
your employment plan, how you are
going to provide employment, how you
are going to assure coasumption faci-
lities for the lower 30 per cent of the
population.

There is a special chaptar dsvoted 1o
‘National Programmye for Minimum



Siates question the very basis of the
“Natigpal Programme for Minimum
Needs”. A long time ago we had ful-
fillod in our State the Consutuuonal
directive that children upto the age of
14 should be given free and compulsory
education. In my State, educabon 13
free vpto the Pre-Umversity class.
Similar 5 the position in Kerala They
are in the advanced state of education
Because Tamil Nadu and Kerala have
provided this minimum nced of educa-

reason for the rapid economic develop-

ment of a natom Let us compare
India and China. 45 per cent of Chins's
rapid expansion 1 due to greater invest-
ment  Then 55 per cent is due to gicater
efficiency with which they apply invest
ment Then SS per cent is due to greater
totalitarian country dod cun impose any
ment. We may say that Chma is a
the only reason Even though it has a
unitary comstitution, they have found out
that they cannol develop a country of a
giant mze by remote contrel planning.

tion to the poorer sections, are you So, they have decentralised planning
going to penalse Tamil Nadu and Kerala Here, we aim at seiferelianca of the
for this by not giving even a wngld entre country In China, they aim at
paisa out of a provision of Rs 3300 seif-sufficiency for the commune, for the
crores? 1 would say the needs of the  districts and for the provinces  Unlike
States are cifferent. On the other hand, in Indw, in Chma targets come from
the sational programme of munimum the Provinces to the Government. But,
needs will be changed 1o a spccal needs  here, we are doing remote control plunn-
programme of the States because every ing I would say it 1s a Durbar type of
State has its own For West plauing, sitting m Delhi and pruning
Bengal Calcuta is the problem, We have the State plans wt is why I would
clectricity demand. We have various say that you should decenirslise the
other problems. We have bousing prob-  planning
lems, Yhat is why I would ask the M- I would conclude by saying that
ister to change ® to the minmMUM  though this document envisages growth
necessitics for the States. and social justice, it will not ger either

Sir, la spite of four Plans and twenty MR. CHA : ] i
yoars, vur rank in the row of countries  Nabats, SEMAN = A
s Ghe oI Ao ot . A 1 SR AMRIT NAHATA  (Barmer)

s of Under-developed Coun- . rmen, Sr L.,

tries’, Jn per capifa income we mrv oocu- MR. CHATRMAN: You csn coutinuc
pying the Bdth place of all the countries Your speech tomorrow.
in the world... .. 1808 hrs.

SHRI PHLOO MODY: Now we are

SHRI MURASOLI MARAN' Up and Eleven of dhe Clack on  Wodnesdoy,
above India come all the undesdoveloped September S, 1973/Bhadra 14, 1895
African coustrles. . .... (Saka).
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